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Eight of the Clock
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9-15 A.M.
ANDHRA STATE BILL 

P r e s e n t a t io n  o f  P e t i t i o n s

Shri Siyamaurthi Swami <Kush- 
tagi): I beg to present to this House 
two petitions, one signed by eight peti
tioners on behalf of the Kamatak 
Action Committee and the other sign
ed by 203 petitioners on behalf of the 
public regarding the Andhra State 
Bill, 1953.

ANDHRA STATE BILL
The Minister of Home AITairg and 

States (Dr, Itatjii): I beg to move:
“That the Bill to provide for the 

formation of the State of Andhra, 
the increasing of the area of the 
State of Mysore and the diminish
ing of the area of the State of 
Madras, and for matters connect
ed therewith, be taken into consi
deration”

This is a very important matter and, 
in many ways, this is a day of historic
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significance. The House is familiar 
with the past baclcground of this BilL 
It goes back to 1917 when the people 
residing in Andhra Desh put forward 
their claim for a separate province. 
From that year onwards this matter 
has been constantly under discussion 
in one way or another. Many com
mittees appointed by the Congress 
Working Committee, several com
mittees appointed by the Government 
of India and one committee appointed 
by the Madras Government itself, have 
gone into this matter. I do not pro
pose to tire the House by going into 
the past history, but in December last 
the Prime Minister made a statement 
on the floor of the House in which he 
announced that Government had 
decided to form a new State and pro
posed to appoint Chief Justice Wan- 
choo for investigation into many 
matters, particularly financial impli
cations. That report was submitted 
on the 7th February 1953. I should 
like to take this opportunity of ex
pressing our deep appreciation to 
Chief Justice Wanchoo and later to an
other learned Judge, Chief Justice 
Misra of the Hyderabad High Court, 
for the vfry expeditious work that 
they did and for the very considerable 
pains that they devoted over the 
matter.

On the 25th March 1953, the Prime 
Minister communicated the Govern
ment of India's decisions upon Chief 
Justice Wanchoo's report and it is 
mainly upon those decisions that this 
Bill has been formulated. In between 
there was, as the House knows, some 
controversy about one particular taluk 
of the Bellary district, which is called
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the Bellary taluk, and for a consider
ation of that matter Chief Justice 
Misra was appointed; and he has sub
mitted his report upon which Govern
ment have taken a decision, as recom
mended by him.

Now, the Constitution requires that 
when it is proposed to alter, add to or 
in any way modify the area of any 
State, then the States concerned 
should be asked to comment upon it, 
and the Bill as proposed to be framed 
by the Central Government should be 
commimicated to the legislatures of 
the States concerned so that they may" 
consider the Bill and forward their 
comments upon it. Here this Bill, as 
drafted in the first instance, was for
warded by us both to the Madras 
Legislature and to the Mysore Legis
lature. The Mysore Legislature came 
into the picture for a very fractional 
part of the Bellary district which it is 
proposed to be transferred to Mysore. 
We are very grateful to both these 
State Legislatures for a considerable 
discussion upon this Bill. They took 
up this Bill clause by clause and ex
pressed their opinion upon it after 
careful debate. The Bill that has now 
been placed before the House is a Bill 
which has very carefully taken into 
consideration every expression of 
opinion made upon it both by the two 
State Legislatures and by leading or
ganisations and by every body con
cerned, and we have come to our con
clusions after such consideration. In 
many instances, we have adopted the 
suggestions made and modified the 
Bill accordingly. In many »ther 
cases, we have not been able to do so 
and, therefore, the Bill stands with 
slight modifications-«s it was previous
ly prepared.

Now the House will consider the 
Bill both by way of general discus
sion and by way of clause-by-clause 
debate. But it might be useful if I 
were to place before the House cer
tain broad features in it so that you 
might have a clear picture of what the 
Government’s intention is and what 
we propose to do and where parti

cularly we have not been able to ac
cept the opinions expressed, by the 
State Legislatures.

The House would recollect that 
Chief Justice Wanchoo expressed the 
opinion, and that was adopted by us, 
and the Prime Minister said so in the 
statement that he made on the 25th 
March, that our proposal is to limit, 
for the time being, if I may put it that 
way, the Andhra Desh to the eleven 
undisputed districts and the twelfth 
one, namely Bellary, which has to be 
divided. We do not propose in this 
Bill to go beyond these districts. Chief 
Justice Wanchoo said that before him 
many organisations had, put forward 
the case that there were many dis
tricts in the State of Madras where it 
was desirable that certain alterations 
should be made, namely, that certain 
areas should be transferred to the 
Andhra Desh because in many villages 
there was a Telugu-speaking popula
tion. But Chief Justice Wanchoo ex
pressed the opinion that it would be 
highly desirable if, in the first inst
ance, till this new Andhra Desh was 
stabilised, it was limited to the eleven 
undisputed districts plus a portion of 
the Bellary district. That is the main 
object of this Bill. I am dwelling 
upon it because I notice that various 
amendments have been tabled and 
demands made—and the Madras 
Legislature has expressed the opinion 
—that there should be a boundary 
commission. Now the way in which 
that suggestion has been made really, 
so far as I can put it, opens. 0 fright
ful prospect for investigation—I mean 
it will probably throw many States 
into some excitement. A boundary 
commission, it is said, should be ap
pointed not only for the purpose of 
investigating the boundaries between 
the new State of Andhra Desh and the 
residuary State of Madras and the 
adjoining State of Mysore but, it 
should also consider questions of 
Orissa— Î am familiar with that part 
of the country very much—the dis
tricts of Ganjam and Koraput, with 
the adjoining State of Madhya Pra
desh, Bastar and some other areas and 
Hyderabad, three or four districts.
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Now, that will be a boundary com
mission quite outside the scope of the 
Bill. The Government is committed, 
and a clear statement has been made, 
that by President's executive Order 
we propose to appoint a boundary 
commission for a very limited pur
pose. There are these eleven dis
tricts; some of these districts are on 
the border or dividing"'line between 
the State of residuary Madras and the 
new Andhra Desh. It was quite 
possible both ways. We might have 
said, ‘Here is a district which has got 
certain administrative boundaries for 
the last 200 years; do not interfere 
with them.’ The other view was that 
there may be marginal adjustments 
for the purpose of straightening the 
border line. Five villages this side or 
five villages that side may be exchan
ged and for that limited purpose only 
we propose with the concurrence—I 
will not say concurrence—with the co
operation of all, to set up a boundary 
commission. If that boundary com
mission suggests minor alterations of 
the description I have indicated, then 
the result would be^that even for the 
purpose of shifting one village from 
this side to the other side or vice versa 
we will have to undertake Parliament
ary legislation.

The amendments that have been 
suggested want a provision for, a 
boundary commission of the wider 
description suggested before, to be
put into the Bill. I respectfully sug
gest to you that really there will be 
no necessity—not in the least—of en
cumbering the Bill with any such pro
vision. It is a matter of administra
tive convenience which can be dealt 
with by executive order. The boun
dary commission will be there for that 
purpose; it will soon be appointed. I 
am anxious that the new Andhra State 
and the Andhra G^ernment should 
be firmly established in the saddle. 
They will have very many important 
questions to decide, questions for 
wliich the people have asked for the 
ejitablishment of the Andhra Desh, 
namely irrigation projects, the re
moval of poverty and the removal of 
scarcity conditions in Rayalaseema. I

am very anxious that the new Govern
ment should apply itself to these 
urgent problems rather than that its 
energies should be diverted to this 
small matter of a few villages this side 
or that side. That was the opinion 
expressed by Chief Justice Wanchoo 
and I suggest to you that this is really 
the correct opinion. So far as the 
wider case is concerned, namely the 
rectification of borders, the addition to 
or subtraction from Orissa, from 
Madhya Pradesh or from Hyderabad, 
they are all big questions. You may 
consider them at any time you like. 
You may ask for a boundary com
mission. It is open to you to make 
any suggestions. But, so far as this 
Bill is concerned, I say that we should 
limit ourselves to the kind of the 
boundary commission which the Gov
ernment contemplates and that can 
be done effectively and expeditiously 
by executive Order. I do not propose 
to add anything to this question at 
this stage excepting this that that is 
the view which the Government holds 
on this question of a boundary com
mission.

The second question which has 
attracted attention is the question of 
temporary capital. Now, the House 
would recapitulate that the Union 
Government has made it quite clear 
right from the start that the question 
of the location of the capital is some
thing entirely for the Andhras to de
cide for themselves, collectively or 
through their representatives. The 
Government has to make some preli
minary preparations. The Govern
ment of India proposed and the sug
gestion was accepted that the Andhra 
members of the Madras Legislative 
Assembly should meet together and 
should consider this n âtter and 
should let us know as to what they 
think about it. They met towards 
the end of May this year and they 
came to the conclusion, after, I think, 
about four days’ discussion, that they 
would like to have Kurnool as the 
temporary capital. So far as we are 
concerned, the decision stands and we 
have accepted it. That has been the 
whole position right from the start. 
But, at the same time, it is open to the
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Andhra people to change their decision 
if they like to do so. They may 
change it after the new State has been 
formed. They may change it, if they 
so like, after six months or after one 
year. The only way in which the 
Central Government might come into 
the picture is if they ask us for assist

" ance for building a new capital and if 
we find that they are really vacillat
ing about it, then the Union Govern
ment may say, ‘We do not really 
know what is in your mind. Some
times you say A, sometimes B and 
sometimes C. You help yourselves; it 
has nothing to do with us.’ In that 
way we might come into the picture. 
Otherwise, from our point of view, 
that is a matter entirely within the 
province of Andhra Desh. When the 
State is established after the Bill is 
passed as it is—and the appointed date 
is the 1st of October— t̂hen on that 
date the temporary capital' will ba 
Kumool. After that it would be open 
to the members of the Andhra Legis
lature to change their view if they 
want to do so.

From this point of view, in the Bill 
itself, it was really not necessary at all 
to mention as to where the temporary 
capital was going ta be. But the 
name was mentioned purely by tlie 
way— ît might not have been mention
ed at all—in another connection in the 
Seventh Schedule, in which the House 
will see that there are some detailed 
provisions about financial matters, 
division of assets and liabilities, 
methods and all that. Naturally the 
Madras Government— am talking of 
the residuary Madras Government— 
said, wHy should the Madras Govern
ment be saddled with the charges for 
the construction of the new capital? 
Today if any money is borrowed for 
that purpose it can only be borrowed 
by the Madras Government because 
the Andhra State Government is not 
in existence and the Madras Govern
ment was anxious that all monies lent 
by the Government of India for the 
purpose of the construction of the 
temporary capital, wherever it might 
be, should after the new State has

come into existence, be the liability of 
the new Government. That is men
tioned in one of the paras of the 
Seventh Schedule. It so happened 
that quite unnecessarily it Was stated 
there “for the purpose of the cons
truction of the temporary capital at 
Kurnool”— t̂he mention of the name 
was wholly unnecessary. In the 
Madras Legislature it was taken ad
vantage of and it led to a great debate. 
There was voting upon it and an 
attempt was m‘ade in two ways, first to 
say that the word Kurnool should be 
kept out and some other name should 
be substituted or something should be 
done. There was some voting upon it 
and the motion was carried by one 
vote. It is a purely financial matter. 
We have made it clear that whatever 
money is borromred by the present 
Madras State for the purpose of the 
construction of the temporary capital 
and for purposes incidental thereto 
will be the liability of the new Andhra 
State. We thought that the mention 
of the word Kurnool was unnecessary 
and really inappropriate in the con
text and therefore we have taken it 
out I am dwelling upon it at some 
length so that there may be no doubt 
whatsoever that this removal of the 
word Kurnool does not indicate that 
we have changed our view in any case. 
So far as the Government of India is 
concerned, according to the decision 
taken )3y the Andhra members in the 
month of May, on the 1st October, the 
appointed day, Kumool will be the 
temporary capital. We do not want to 
question the perfect right and liberty 
of the Andhra members and the new 
Andhra Assembly to change their 
view, if they like. But it is their 
concern.

The other matter to which I should 
like to draw the attention of the House 
is the structure of^he legislature in 
the new Andhra Desh. Of course, 
there must be a Legislative Assembly 
and it has been provided that mê pibers 
elected to the present Madras Legisla
tive Assembly from the newly created 
or going to be created Andhra Desh 
shall become ip8o facto members of
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the new Andhra Legislative Assembly. 
Then, what about the Legislative 
Council? In the Constitution there is 
a provision which is binding upon us 
that whenever there is a new State 
and the question arises whether there 
should be a Legislative Council there 
or not, this question can only be 
decided when a resolution of the local 
Legislative Assembly has been passed 
recommending the creation or estab
lishment of such a Legislative Council. 
For the purpose of creation of an 
Andhra Legislative Council there must 
be a resolution by the Andhra Legis
lative Assembly after the State has 
come into existence. I say this 
because while the Madras Legislative 
As/sembly was silent upon this point 
the Madras Legislative Council has 
made a recommendation, sitting as a 
Council, that there should be a L e ^ -  
lative Council also for Andhra' Desh. 
Now, we cannot consider one way or 
the other this particular provision, 
whatever our opinions may be about 
the functions or about the propriety of 
having a Legislative Council in a 
State. That is a matter principally 
for the Andhrft Legislative Assembly. 
Therefore, in this Bill as it stands 
there is no provision for the establish
ment, in the first instance, of an 
Andhra Legislative Council.

Then the next question was the 
question of the establishment of a 
High Court. I may be partial in this 
matter. Indeed, you may even call 
my views prejudiced. But as bet
ween the establishment of an execu
tive capital at a particular place and 
the location of a High Court at a 
particular place, I consider that from 
the conmion mart's point of view, the 
question of the location of a High 
Court is of heater importance. So 
far as the common villager is con
cerned he may have occasion to go to 
the seat of the executive Government, 
the headquarters, once a while. Poor 
fellow, he has got no work therel So 
far as his own questions and difficul
ties are concerned he has to approach 
the District Magistrate, the Commis- 
sionei; the local memb^ of the Legis
lature and he can talk to them about

them. The Ministers now are always 
touring—the Ministers, the Deputy
Ministers, the Parliamentary Secre
taries. They go there, they hear all 
local complaints. The members of 
the Legislature are there to voice 
their grievances. I said to myself that 
out of a thousand villagers probably 
one may go to the seat , or the head
quarters of the executive Government. 
But speaking very moderately I think 
that at least five out of that one thou
sand will go to the High Court—be
cause the High Court cannot go to 
them, they have got to «o 
to the High Court—for the pur
pose of taking opinion, or fight
ing their civil or criminal cases. 
Today they will be very familiar with 
the writ jurisdiction, applying for 
writs and doing all sorts of things. So 
this question of the establishment of a 
High Court is, in my opinion, of 
greater importance.

The House knows the history of this 
matter. When the discussions started 
our friends in Andhra, while they 
wanted a new State, were keen and 
anxious to carry on in Madras City for 
a certain number of years.

Some Hon. Members: No, no.

Dr. Katju: I am talking of past his
tory; I am not talking of conditions 
today. They were very keen to re
main in Madras for a number of years, 
both for the High Court and for the 
seat of the executive Government. 
Well, that past history is gone and 
today the position is that the capital is 
to be at another place outside Madras 
in the Andhra Desh itself, any place 
they like. So far as the High Court 
was concerned it was agreed that 
there might be a sort of intervening 
period and some time should be given 
to the Andhra Desh Government to 
make proper arrangements. Up till 
now—^whatever may be the implica
tions of private pacts of ten years ago, 
the Sribagh Pact and other pacts—no 
firm decision has yet been taken as to 
the seat of the High Court.

Secondly, a building is not a High 
Court; you have got to have proper 
court rooms. Judges chambers; the 
poor lawyers, they have to sit some-
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where. They have to talk to their 
clients; they cannot talk under the 
trees, Mr. Gopalan has very wide 
experience of the law courts and I am 
sure he has been defended by very 
competent lawyers. But he has never 
consulted them under a tree. So you 
should have advocates’ chambers. 
Then there are going to be libraries, 
law libraries for the High Court, law 
libraries for the advocates. Then, 
please remember if you have six or 
seven Judges for the Andhra High 
Court you have got to provide resi
dences for them, a sort of bungalows 
or cottages. Then the poor advocates 
must also live somewhere. If you 
have got a bar of fifty or hundred 
advocates you will have to give them 
and their staif accommodation. So, 
we thought that there should be some 
time given for making all these ar
rangements. The Bill, as originally 
drafted, provided that the High Court 
shall remain in Madras till the
Andhra Government wanted it to be 
removed. If the Andhra Government 
said: we want it tomorrow, very well 
they can have it tomorrow. There is 
no question of placing any restriction 
on the Andhra people or Andhra Gov
ernment as to when they must haye 
the High Court. They can have
it at any time they like. We
did not in the Bill, as drafted
originally, put any restriction that 
within such a limit it must be 
taken away. In the Madras Legisla
ture when they considered this provi
sion they put the time limit both ways. 
First, they gave liberty to the Andhra 
Government to have their High Court 
whenever they liked. First of October 
is the appointed day; they might have 
the High Court from the 1st of Novem
ber. The other way was that the High 
Court must be taken away, must go 
away from Madras, before the 1st of 
June 1954. Wh^n we considered that 
we said to ourselves that October, 
November and December, a period of 
three months is too short a period. If 
we add five months that side it gives 
only eight months to the Andhra Desh 
Government to deride about the neat • 
of the High Court buiJdings, ahout

accommodation for advocates and all 
that sort of thing. And while the Bill, 
as it is before you, reserves the liberty 
to the Andhra Government to have 
their̂  High Court whenever they want 
it, we have rather postponed the date 
from the 1st of June to the 1st of 
January 1956. That would really give 
an additional 19 months to the Andhra 
Government to make the proper ar
rangements. If the High Court must 
be within Andhra then there are 27 
months for the Andhira Government to 
decide.

Now here people stated that this 1st 
of January is rather an inconvenient 
date. Hot weather commences about 
the end of April and the change should 
come when the High Court re-opens. 
That is really a matter of very small 
detail. Speaking with some ,ex
perience, it is really of no conse
quence if you open the High Court 
from any date or you break it from 
any other date. From the 1st of 
January New Year opens. In the 
Allahabad High Court everything is 
done according to the financial year, 
that is, 31st March, but the High 
Court must see for their statistics 
and business and all that is upto the 
31st December. When we thought 
about it we thought that there is 
Christmas. The year closes on the 
31st December and the new High 
Court may begin from the 1st Janu
ary 1956. This is a minor point. The 
more important point is the desire on 
our part to give a little longer time 
to the Andhra Government to take 
proper steps for setting up a proper 
High Court with all conveniences at 
a proper place.

There is a third point which I 
might mention heire. It is of some 
small importance and has been dis
cussed by the two State Legislatures. 
As to some cases there will be no 
difficulty whatsoever. Cases pending 
in the Madras High Court from their 
districts will go to Madras High 
Court and the others will go straight 
to the Andhra Court. All the pend
ing files will be transferred. Similar
ly cases coming from the Taluks of
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Beliary will go to the Mysore High 
Court, But there m a/ be a small 
thing about which there might be 
some difficulty—some property situa
ted in the residuary State of Madras. 
A decision may be required to be 
taken as to where it should go, whe
ther it should go to the Andhra High 
Court or the Mysore High Court. It 
is a matter of very small conse
quence., The Bill provides that this 
matter should be left to the sole dis
cretion of the Chief Justice of the 
Madras High Court. He should say 
whether this case should go from 
Madras or should remain in Madras. 
His decision should be final. The 
Madras Legislature attached some 
importance to it. They said, “No,
no, we want this question to be deci
ded by a joint decision of the two 
Chief Justices”. But where is the 
Chief Justice of the new High Court? 
The new High Court will only come 
into existence and begin to function 
as from the date when the Andhra 
Government decides to function it. 
This matter should be decided a 
little earlier. The Mysore Govern
ment has also adopted some compli
cated view upon this point and I res
pectfully suggest to the House that 
the Bill makes a very straight
forward provision. The number of 
cases of this dubious nature to which 
the rule may apply will be small
everywhere and we may very well 
leave it to nhe discretion of the 
Chief Justice.. This is all about the 
High Court.

Then I come to a matter of some 
importance, that is, services. The
House knows that there are two
kinds of services. All India Services 
and Provincial Services. Provincial 
Services are under the State Govern
ment completely. If a member of
the Provincial Service has any
grievance, he has a right of appeal to 
the Governor and probably has 
access to the State Public Service 
Commission. The matter does not 
come to us. All India Services, on 
the other hand, are under Central 
control subject to rules and regula
tions. The All India Services are 
divided into Indian Civil Service—

for the time being some remnant 
members of it—the newly establish
ed Administrative Service and the 
Indian Police Service.

So far as these All India Services 
are concerned, the Union Govern
ment have attached very high im
portance to these Services. It was 
from that point of view that these 
Services were established; the idea is 
to promote a sense of all India unity 
and, therefore, it is desirable that 
there should be an interchange of 
officers. The rule that we have 
adopted is that when a particular 
candidate has been selected and he 
undergoes training then he is allot
ted to different States. In every 
province there might be a number of 
native members—for a long time I 
have been using this word native 
viz., people belonging to that very 
State and people coming from other 
States of India. We are working on 
a principle of 50 per cent. That way 
it promotes solidarity, impartiality 
and good administration. From 
every point of view it is a desirable 
course. So far as the All India Ser
vices are concerned, the President 
will have absolute right to allocate 
members of the Service to the States.

The difficulty that aris^ in this 
question is, for instance, in Madras 
the number of Andhras in All India 
Services is not too large. The
Andhras may require, I am not cer
tain, about 30 members of the All 
India Services for their requirements. 
There will not be 30 or anything like 
30 Andhra members. Please re
member that in the Madras State 
there -are three classes of natives viz, 
Andhras, Tamils and people coming 
from the Malayalam part of the 
State. There are some Kanarese 
people also, so there may be four. ^

Mr. Deputy-Speaker: The hon.
Minister should say Kannada.

Dr. Katju: Very well. Sir. We
have all these four to draw upon for 
our quota of Andhra Desh and in 
case of any further requirement we 
might meet it from other parts of
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India, for example, Punjab, U. P. or 
Bengal or some other province.

So far as the provincial State Ser
vices were concerned, the original 
proposal in the Bill was that the 
President allocates the number of 
members for the new State. I might 
mention here that you do not expect 
much difficulty in getting Andhra 
people for these services, that is, 
Munsifs, District Judges, Civil 
Judges. It is implied that there are 
several Andhras there,i Similarly 
for Deputy Collectors, Deputy Magis
trates and all that there are sufficient 
number of Andhras. In services like 
Forest, Industries, Agriculture, there 
might be some deficiency. What we 
had suggested in the Bill, as original
ly drafted, was that the President 
will allocate and will give an option 
to the non-Andhras to go back if 
they want to go back to the residudry 
State of Madras after two years. The 
option will be open for 12 months. If 
they do not decide their option 
within 12 months then they remain 
members of the Andhra State Ser
vices.

The Madras Legislature has made 
another suggestion. They say: you
send these Andhras first; if the Presi
dent feels it absolutely incumbent 
because of deficiency of personnel in 
offices and no other arrangements can 
be made by re-employment or by 
getting Andhras from other States, then 
you may send the non-Andhra members 
of the Madras Civil Service to Andhra 
Desh on deputation. And their sug* 
gestion was that the deputation should 
oe only for one year. Of course, when 
you send a man on deputation he is 
there and he gets a deputation 
allowance and he is there working for 
the time. We have adopted that sug
gestion with this minor change. We 
have thought that one year may be too 
short a time. We have made it three 
years—deputation not exceeding three 
years. Bat we do not propose that this 
should be a burden upon the Andhra 
Government becavise for at least three 
yean they will have to pay some <J»-
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putation allowance. So if the Andhra 
Government find that they do not need 
their services and have got their own 
men or that they can make othei 
arrapgements, then they can terminate 
the, period of the deputation and ask 
the officers to go back to Madras at any 
time they choose.

The net result is we have adopted 
the recommendation of the Madra» 
Legislature in so far as* the State Ser
vices are concerned. We have not been 
able to adopt the recommendation in 
so far as All India Services are con
cerned. The All India Services shall 
remain, as usual, under the President’s 
control and the President will be enti
tled to allocate them in any way he 
Ukes,

I Then, another matter of importance 
/here, of general importance, is the 
Tungabhadra project. The House 
is aware that this is a two-State pro
ject right from the beginning the State 
of Madras and the State of Hyderabad. 
The headworks are situated in the 
Bellary district. But after the head- 
works. I think so far aŝ  the canal 
system is concerned and other works 
are concerned, you have got really two 
branches, one going to Hyderabad and 

! the other going to Andhra Desh. After 
jthis division the ^residuary State of 
Madras retains no interest in the 

i Tungabhadra project. . Tungabhadra 
I project was really intended for the 
I benefit of Rayalaseema and the Andhra 
' districts. Now it so happens that the , 

headworks are situated in the portion 
nf the Bellary district which has gone 
to Mysore. And the project is still In
complete. Some thing has got te be 
done to complete it. It will take an
other twelve months to complete the 
project, and afterwards there are some 
further works to be done.

Now, therefore, there are twn 
ipoints: how the new construction 
should be made, which is the authority 
to deal with it; how the project Is to be 

I completed; who will deal with it; and 
thirdly, the regular maintenance, ma

: nagement of the whole project after 
i It starts functioning.
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The Mysore Government and theii 
Legislature have expressed their view 
—very straightforward: this pro
ject is situated on our land, in that 
part of the Bellary district, that 
taluk, which has fallen into our terri
tory, therefore it is ours, the whole 
thing is ours, we may do with it what 
we like, we have no objection to its 
being completed, but after it has been 
completed' its maintenance, control, 
management for all purposes shall be 
our absolute concern.

10 A. M.
Now, please remember that at pre

sent, so far as I see, the proportion of 
the territory which has gone to Mysore 
is ] *36 per cent Thirty-six per cent, 
is Andhra Desh and 62 and odd per 
cent, is residuary Madras. So we 
thought this was too extreme a view to 
take. We cannot allow this project to 
be made a sort of sphere or subject of 
controversy between two States. The 
interests were much too Targe. It has 
got to be properly managed. National 
interest demands it that it should be 
properly controlled and Andhra Desh 
for whose benefit it was really under
taken should have the benefit.

Shri Nijalingappa (Chitaldrug): It 
was undertaken for both Andhra and 
Kannada.

ShH B. S. Murtby (Eluru): The tail 
wagging the head!

Dr. Katju: You just listen to me.
What we have done is this. The Bill 
provides that the two State Govern
ments of Andhra and Mysore should 
come to some amicable agreement about 
its management, control and what is to 
be done with it— t̂he future. additions 
and the present work and everything. 
But if that agreement is not arrived at. 
then the Bill reserves complete autho
rity in the President to make suitable 
orders to ensure the proper control, 
management and working of the pro
tect in the interests of everybody con
cerned, all authorities concerned, and 
the President may issue proper orders. 
And the President, if he so desires and 
thinks appropriate, may isfiue some 
orders for joint authority. I mention

this joint authority because this House 
has now approved of the joint board— 
there is a Corporation in Oamodar, 
there is a joint board in Bhakra- 
Nangal, we have the same thing in* 
contemplation in the Chambal project, 
in another State project the same thing 
is done. That is the example we have 
followed here.

Now, the next important matter or 
rather the last important matter to 
which I should like to refer is the ques
tion of division of assets and liabilities. 
That is dealt with in the Seventh Sche
dule and, speaking very broadly, in a 
majority of cases, you may even say in 
a vast majority of cases, we have taken 
the population proportion—36 per cent, 
for Andhra Desh, 1 1/3 per cent, for 
Mysore and 62 2/3 per cent, for the 
residuary 'State. But that is not feasi
ble in every case. And we have had 
before us two examples by which we 
have governed ourselves, so to say. 
The previous examples of how the 
whole thing was carried out were the 
separation of Sind from Bombay and, 
later in 1936, of Orissa from Bihglr. 
And we have gone on those prece
dents. The general rule is that so far 
as immovable property is concerned, 
wherever you get the property, well 
it goes with that area. If any property 
is situated in any Andhra District, 
whatever it is. it goes to Andhra. 
Similarly if any property is situated 
in Madras, it goes to Madras.

Mr. Deputy-Speaker;
immovable property?

Movable and

Dr. KatJu: So far as movable pro
perty is concerned, we have stores. I 
may mention here that the stores may 
be divided into two or three groups. 
Foodgrains and chemical manure; that 
IS one. The second is a large group, 
may be going into crores, of stores 
ordered Ifor specific projects: 
stores ordered for the Tungabhadra 
project and for the Mettur project—I 
am not quite familiar with all the pro
jects going on there, everjrwhere. There 
are miscellaneous stores which are 
generally ordered and kept in the gene
ral godowns and then issued to the



723 Andhra State Bill 13 AUGUST 1953 Andhra State Bill . 724
[Dr. Katju]

i$everal districts lor district use. When 
1 asked for a chief example of such

• fitores, they said, stationery; pens, pen
cils, paper, etc. The second thing that 
was mentioned to me was about elec- 
triiral goods, bulbs, etc., for use: not of 
v̂ ery great value. So far as that is 
concerned, hon. Members will notice 
that there is a particular provi
sion about unissued stores. Stores 
which have been issued have been 
issued and have gone to the vari
ous districts. I may add here 
that, to avoid any charge of, 
what you may call, a speedy handl
ing of the stores, the Chief Minister ot 
Madras has frozen the stores and stores 
have not been issued for some time 
now. They are there lying in the go- 
downs. For their distribution we have 
suggested, in accordance with the prece
dents, that you do not take the popula
tion basis, but take the figures of the 
past three years and go by the averages.

A suggestion has been made—that is 
2̂ general suggestion and the House 
will debate upon it—that for the divi
sion of assets and liabilities, you should 
appoint a regular sort of a Fiscal Com
mission, with an independent Judge as 
C'hairman and that it should go into all 
the matters of assets and liabilities 
movables and immovables, book values, 
etc.. then make up an account, debits 
and credits, and then come to a deci- 
sirfn. I say that that has never been 
done. Secondly, we considered every 
aspect and came to the conclusion that 
that would be a highly inexpedient and 
unwise step to take. It would lead to 
unnecessary bickering, unnecessary 
commotion in the Secretariat. 1 re
peat once again that my utmost anxiety 
and the anxiety of the Government 01 
India is that the new Government 
•mould be firmly planted in the saddle 
and should immediately start with the 
work of the improvement of the 
State. So far as this po$t mortem 
examination «is concerned, that would 
do no good. Please remember, it 
is not a question of mere examina
tion into the present values. The 
moment you start this investiga
tion, it may be said, well who contri

buted to the revenues during the last 
100 years; let us have a proportion; 
what was the revenue derived from the 
eleven districts or 12 districts; what 
was the revenue derived from the resi
duary State? You cannot have it both 
ways. You might say that the resi
duary state is rich and has been dealt 
with very favourably in the past. If it 
is rich, it has contributed to the reve
nues also. If Andhra Desh is poor, its 
contribution to the revenue has also 
been poor. If. there is an investiga
tion, I do not know, it may go back 
to 50 years or 60 years, the 
proportion of the average reve
nue got from this State and tne 
other State may come to be considered. 
The second head will be the expendi
ture. Rayalaseema is a famine y.rea. 
Crops fail almost every second or third 
year. We know that something hap
pened last year and there was tremen
dous suffering. I am told that the Mad
ras Government have spent about five 
rrores. They might say; you must take 
the expenditure into consideration:

. how much has been over-spent; if
there has been famine, the money has 
come from the whole State. There
fore, our conclusion, after very great 
consideration over this matter, is 
that that step is, as I said, inexpe
dient and that it will not lead to any 
good results. It will be, in the national 
Interests, a very undesirable step to 
take.

What is the present position? My hon. 
colleague the Finance Minister knows 
very well that Madras Government has 
got no money. It has done a very 
fine performance: it has been able to 
raise money from provincial loans. It 
gives me personally great pleasure that 
the people have got confidence in the 
Government and are willing to help 
themselves. But. at the present mo
ment, in the treasury, there is no money. 
They have been asking the Finance 
Minister for help. I would suggest to 
the Andhra Government: you start
with a clean slate; make a programme 
and say, we have not been properly 
dealt with, our development has been 
ignored In the past years, here -s u
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Five-Year Plan or ^  Six-Year Plan, 
and come for assistance to the Central 
Government. Every Government is 
now coming to the Centre lor assis
tance. You may pitch your demand 
too high if you like. The Finance 
Minister will consider the whole thing 
and go into the matter. That is a 
much better course rather than fighting 
Among themselves. When there is no 
money .with the Madras Government, 
where will they pay from? You would 
not get anything from them. It is not 
a Question of the decree being executed 
by the judgment creditor against a 
judgment debtor where it is known that 
the judgment debtor has not got any 
money.

Dr. Lanka Sundaram (Visakhapat< 
nam): Send him to jail.

Dr. Katju: It is not a justiceable 
matter. It is from that point of view 
that we came to the conclusion that 
ihis was really an inappropriate course.

I have dealt with practically all 
matters. It would be tedious lor me 
to take the House into every clause. 
There is a sort of an omnibus clause 
which gives powers \o the I^esident to 
pass the necessary Orders for removing 
inequities and things of that descrip
tion. If in the working out of the 
different provisions of the Bill, in the 
division of assets and liabilities, atten
tion is drawn and a case is made out 
that the new State has been very 
hardly dealt with, i am certain that the 
President will intervene and will, pro
bably with the willinî  co-operation of 
both the States, set matters right. 
There is this saving clause in the Bill.

Then there are the usual necessary 
provisions for contracts and liabilities. 
Most of it is formal and technical. One 
point has been made that the burden of 
rontracts with which the residuary 
State will no longer be concerned 
should be thrown entirely upon the 
^dhra State and should not be thrown 
in any way upon the residuary State. 
Personally I think that w« have maae 
the necessary provision for that. But, 
ihis as well as the other points of 
detail which may ^rise in the course of 
the debate will be c<#nsidered.

Lastly, I may deal with one matter. 
I find that my hon. friend Dr. Lanka 
Sundaram has tabled a motion for the 
appointment of Select Committee. 
Personally I have no objection; I would 
have had no objection. But, we are- 
all pressed for time. The appointed 
date is 1st of October. I am anxious 
that this Bill should be passed at an 
early date in this House. It has got to 
go to the other House. There some 
time will be taken. The Deputy- 
Speaker has allotted seven days for the- 
passing of this Bill. We may discuss 
this matter here; I am always at the 
service of hon. Members who are tak
ing an interest in this matter. You may 
consider all. the amendments with me; 
If you like, every afternoon we can 
consider them. Otherwise, J speak 
without meaning any offence, it will 
not serve any purpose. I will tell you 
why.

Dr. Lanka Sundaram: You have
made up your mind?

Dr. Katju: I will never make up my 
mind.

Dr. Lanka Sundaram: Somebody
makes it up for you. '

Dr. Katju: Please remember that I 
am troubled by my past as an advo
cate. An advocate never makes up 
his mind right upto the last moment. 
Leaving that aside, what will be the 
position now? If we have about two 
days for general discussion and then 
the Select Committee sits, then when 
the Select Committee reports, un
doubtedly. there will be a discussion 
just as we had on the Estate Duly 
Bill. Then I am certain that any 
amendment which my hon. friend and 
his friends are unable to carry in the 

Committee will be moved by 
them. Therefore, there will be no 
saving of time. What I am anxious 
is that we should proceed in the 
most friendly manner both on the 
floor of this House and outside and 
con.-5ider every amendment, push on 
with it and finish and bring this Bill 
t̂  a close.
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Dr. Lanka Sandaram: You have 
heard what Mr. Nijalingappa 8{dd
about the friendly manner.

Dr. Katju: I should like to bring 
these preliminary obbervations to a 
close with expressing the earnest hope, 
the devout hope, that this State which 
we are now starting and setting on 
its journey may have a most pros
perous career and the hopes and 
aspirations which have been behind 
the sponsors of this State during the 
last thirty-five years may be fulfilled. 
I^eaking as an Indian myself, having 
connections with various Provinces  ̂
—I have a small connection not with 
Andhra but with Waltair and with 
Puri being very close to me— feel 
a little sad because when I was in 
school to us speaking in our Indian 
Hindi language a Madrasi was an in
dividual who ctoie from below the 
Satpurâ s. I am only repeating tny 
mistake. A Madrasi was any one 
who came from the South. We made 
no distinction between an Andhra 
and a Tamil or between a Malabari and
SI Travancorean. We treated all as 
Madrasis and I personally will have 
Lo reconcile myself into the division 
3f Madras State into two parts. You 
are all very very happy now and I 
wish you all good jluck. This two 
:enturies old association among you 
s now coming to an end. I can only 
lope that you will part like friends 
ind you will treat each other with 
eal affection; there will be no bitter- 
less left behind after the two States 
lave beparatedl; andl, Ifurther, when 
if ter the 1st of October there will be 
nany quesftions of ;common concern 
>etween the residuary Madras State 
ind the Andhra State, I do hope and 

pray that all those questions will 
le approached and considered and 
lecided in a spirit of mutual co-ope- 
ation and trust, love and affection 
etween them. Mr. Gopalan is deter- 
ilned to hate everybody. I cannot 
elp it.

Mr. Deputy-Speaker: Motion moved*
"Hiat the Bill to provide for 

the formation of the State of

Andhra, the increasing of the area 
of the State i f  Mysore and the 
diminishing of the area of the 
State of Madras, and for matters 
connected therewith, be taken into 
con^deration*'.

Dr. Lanka Sundaram: i beg to
move:

“That the Bill be referred to 
a Select Committee consisting of 
Dr. Kailas Nath Katju, Shri 
Balwant Nagesh Datar, Shrl R. 
Venkataraman, Shri S. V. Rama- 
swamy, Shri S. Nijalingappa, Shri 
C. R. Basappa, Shri B. Ramachand- 
ra Reddi, Dr. N. M. Jaisoorya, 
Shni Kadyala Gopala Rao, Shri 
Kotha Raghuramaiah. and the 
Mover, with instructions to report 
not later than the 22nd August, 
1953.”

Mr. Deputy-Speaker: If you want to 
speak, you can do so, but let me an
nounce to the House the decision of the

• Business Advisory Committee so far 
as the time is concerned. As it was 
referred to by the hon. Minister of 
Home Affairs, the Advisory Committee 
met regarding this matter and it was 
decided that seven full days should 
be allotted for getting through all the 
stages of the Bill. It is for the House 
to allocate the time. I would like to 
receive from hon. Members some in
dication as to who want to participate 
in the general discussion. So far as 
the clauses are concerned, they will 
adjust themselves. No names need be 
given. It is for the purpose of ena
bling me to allocate time to various 
Members. Is it the general desire 
that three days will be enough?

Some Hon. Members: Four days.

Mr. Deputy-Speaker: If four days
are given for general discussion, you 
may have no time f:>r clauses. Then the 
tdme will be reduced to two days. 
During the third reading you may 
have some time. Therefore, three 
flays seem to be reasonable for gene
ral discussion.
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Shri fiamachandra ReAdi (Nellore): 
Seven days will not be sufficient at 
all to have a complete and satisfac
tory discussion on this Bill. The pre
liminary discussion must at least be 
tOT four days. Clause-by-clause dis
cussion and third reading must be 
at least for a week. It is, therefore, 
very necessary that eleven or twelve 
days should be allotted for this pur
pose, as all the sections of the House 
are anxious to speak on this Bill 
both at the general discussion stage 
and at the cilause-by-clause discussion 
stage. It is but necessary that satis
faction should prevail on all sides 
of the House and a proper discussion 
shpuld be held and then a decision, 
after discussion will have to be arriv
ed at. In the end if extension Of time 
is absolutely necessary, I do not think 
Hhe House will demur to give that 
extension.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan S^nha):
If necessary we shall make it eight 
days. A unanimous decision was 

- taken that seven days would be suffi
cient for all the stages of the Bill.

Dr. Lanka Sundantm: I agree vrith 
my hon. friend, the Minister of Par
liamentary Affairs, that' a decision 
has already been taken— t̂hree days 
for general debate, three days for 
clauses, and one day for third read
ing. If my impression is correct, it 
was also agreed that half a day more 
will be given, that is, in the evening.
I want your ruling on that. ,

Mr. Deputy-Speaker: Let us have 
three days for general discussion. 
We may devote four days for the 
clause^by-clause consideration. If, 
however, we want some more time 
for the third reading we can have 
a sitting’ fn the evening and hold a 
second session from three to eight to 
carry" on the discussion without en
croaching on the Government's time. 
That is, exchange of compliments on 
the last day, and referring to various 
things. I shall consider that matter. 
That will not interfere with the other 
work of the House, but so far as 
these seven days are concerned, I 
believe that time-limit is enough, but

it is for the House to decide. If the 
House feels that this is hustling, I do 
not want to create that impression. 
The Advisory Committee’s opinion is 
subject to the opinion of the House, 
from whichever section the “advice 
might proceed. Therefore, I shall 
watch the proceedings. As advised at 
present, let us have three days for 
general discussiion and then three 
days or four days, as the case may be, 
for clause-by-clause consideration and 
the last day, the seventh or the 
eighth day if necessary—not the 
eighth day, but the eighth sitting 
—for the third reading. That 
will be the present programme. 
I would invi«te hon. Members }ust 
gently to pass on to me chits, and I 
shall tiV to give as far as possible 
an opportunity to all sections of the 
House, to all Parties and Groups, to 
express their opinion on this matter.

Shri Raghavaehari (Penukonda): 
May I mention the fact that tomorrow 
is not a whole day?

Mr. Deputy-Speaker: Wliy should
he invite my opinion now? I have 
said full days.

Dr. Lanka Sundamm: I regret to 
say that I am not convinced by the 
arguments advanced by my hon. 
friend the Minister of Homo Affairs 
with reference to my motion on the 
Order Paper relating to the reference 
of this Bill to a Select Committee. I 
would like to give my assurance to 
this House, and I am sure the House 
would not deny my bona ftdes in this 
matter, that it is not a dilatory mo
tion on my part, to take the Bill far
ther away froni today, and to strad
dle Government work. I feel very 
strongly that after four Legislative 
bodies' have examined this Bill and 
made a series of recommendations, 
some of which were accepted by 
Government and incorporated in the 
present text of the Bill and most of 
them rejected, it is only necessary 
that this House should have an op
portunity of examining at a very 
high technical level the implications 
of most of the clauses of this Bill. I 
feel, in particular, that this House in 
the ganeral discussion or ^ven in tbe
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[Dr. Lanka Sundaram] 
clause-by-clause stage cannot possibly 
hope to deal with the ramifications 
of the Seventh TScheduIe which is re
lated to clauses 47, 48, 51, 52 and 66 
which deal mostly with financial pro
visions, and with the vejced and all- 
important question, as far as Andhra 
is concerned, of the division of assets . 
and liabilities. I do sincerely trust 
that the hon. the Home Minister 
would see his way to accept this 
motion of mine for reference of this 
Bill to the Select Committee in order 
that all these highly complicated and 
intricate matters are properly thrash
ed out and then broi\ght before the 
House in the shape of conclusicus. I 
will have occasion very soon ̂  in V this 
debate to show wi;y I suggest an exa
mination by the Select Committee of 
this particular Bill, especially, as 1 
have said, with reference to assets 
and liabilities. I will come 10 that 
later with your permission, but having 
made these few remarks in support 
of my motion, I would, with your 
permission and the permission of the 
House, address myself to the Bill pro
per.

It was in 1913 that the movement 
for the formation of an Andhra State 
was initiated. I thought I heard the 
hon. Home Minister say 1917. It 
was 1913.

Dr. Eatju: I stand corrected.
Dr. Lanka Sundaram: Forty long

years have gone by. As I look back 
now on the contemporary Andhra 
history—I am not old enough 10 pass 
observations thereon; I came rather 
late on the scene of Andhra politics 
—I can say with a sense of confidence 
and joy that for four long decades a 
succession of Andhra leadership has 
placed before 3i crores of Andhra 
speaking people, wherever they are 
today in India, this one objective, viz., 
the re-unification of these Andhra 
people who are widely scattered in 
various administrative units, viz., 
Madras, Hyderabad, Orissa, Mysore, 
Majihya PrAdesR etc., so that they can 
be regrfliiped together and cherish

their proud and emotional history of 
two thousand years. I give my assu
rance to my hon. friend the Home 
Minister that I am not saying this in 
order' to widen the scope of the Bill.
I am' only trying to say that this Bill 
would be the first step in the direction 
of repairing the damage done to the 
;fortun<es ol! nearly four crores of 
Andhra people who are now scatter
ed aU over the country. I ray, and 
I am sure I , am not exaggerating, 
that this Bill has given this House an 
opportunity, a historip opportunity, 
of doing justice to various oeoples in 
this sub-continent who are desirous 
of having their fortunes properly 
regulated. As I have safd, I am not 
trying to widen the scope of the Bill, 
but I make these remarks in my capa
city as the President of the All-India 
Linguistic States Conference only for 
one purpose, viz. that the time has 
gone past when King Canutes can 
push the waves back of popular senti
ment. I do not wish to bring in any 
controversy into this discussion, but I 
cannot fail in my duty to pay my 
humble homage to the late Potti Sri- 
ramulu who was martyred for the 
cause of the establishment of this 
Andhra State. I only hoped, fervent
ly, in those historic days of Decem
ber̂  last that better counsels would 
prevail with the Government of India 
and. that our agonizing call for 
the prevention of the sacrifice of 
Potti Sriramulu would be heard. 
Unfortunately, it was not heard, with 
what consequences most of my hon. 
colleagues in this House know—the 
uprising of the people in demand of 
the State; and it was that uprising 
alone which has hastened the advent 
of this Bill, and also the immediate  ̂
possible inauguration of the State. 
Having said this. I would like to 
address myself briefly to one or two 
main considerations relating to this 
BiU.

I have said earlier that for the first 
time since the Constitution of India 
was drafted, article 3 has not only 
been invoked, but is also sought to be



Andhra ^tate .fiitl 13 AUGl^OT 19&3 Andhra ^tate Bill 734

implemented through the medium of 
thia Bill. I have said earlier lour 
Legislative bodies, viz., the Legisla
tive Council and the Legislative 
Assembly of Madras State—composite 
Madras State—and the Legislative 
Council and the Legislative Assembly 
of the Mysore State have gone over 
this Bill for several days together. 
That itself is an important step in the 
direction of the broadening of the 
democratic basis of the governance 
of this country because the local 
opinion of people always must prevail, 
and nothing should be done or sought 
to be done from the Centre which will 
go directly against the expressed 
wishes—properly expressed wishes— 
of the people in various parts of the 
country.

The second point to which I would 
like to invite the attention of the 
House generally, is this. On the 27th 
July, an extraordinary situation deve
loped in the Madras Legislative Assem
bly. Three Ministers of the composite 
Government of Madras State, viz., the 
Minister flor Locî l Administration, 
Mr. Shankara Reddy, the Minister for 
Public Works, Mr. Ranga Reddy, 
the Minister for Education, .Dr. 
M. V. Krishna Rao—each one 
of them a Congressman of stand
ing to my personal knowledge— 
actually walked out along with every 
one of the Andhra Menibers present 
as a protest against the decision of the 
Government of India, or the Govern
ment of Madras, to rush through with 
a snap vote to defeat certain amend
ments sought to be made in the 
Seventh Schedule to oara. 12, sub
para (5). I make a reference to this 
in order to show that the history of 
the agitation, of the demand for the 
Andhra State, the history of the con
temporary events....

Shrl Natesan (Tiruvallur): May I
observe that this observation that the 
Ministers walked out on the particu
lar date is incorrect?

Dr. Lanka Sundaram: I wish the 
alacrity with which my hon. friend 
Mr. N^esan stood, up is based upon 
real facts. I have got here the cut
tings from nearly twenty paoers

every day pasted up, and I will make 
a present of these cuttings to Mr. 
Natesan, and he can see for himself 
who walked out, when, and for what 
purpose.

An Hon, Member; (Papers are not 
documents. .

Dr. Lanka Sundaram: His own
paper, the Hindu, not run by me or..

Shrl Natesan: Again he is wrong. 
It is not my paper. It is the coun
try’s paper.

Dr. Lanka Sundaram: I am naking 
a reference to this, in order to show 
to this House the vast mass of u.’tual 
and potential stakes involved in this 
question of separation of the Andhra 
State from the residuary State of 
Madras. My hon. friend Dr, Katju 
said that he was sad, as an ^ndian. 
for the necessity on hi's part to recon
cile himself with dealing with two 
States, the Andhra, and the non- 
Andhra. out of the composite State 
of Madras. I have written ĥese 
words of his. and I hope I have not 
done him any injustice. In other 
words there is almost a lurking sus
picion ”on the part of my hon. friend 
which makes him feel that the 
.Andhrfts are Ithe war-path, and 
that they have no case.

Mr. BeiNLty-SpealBer: Unnecessari
ly such inferences need not be drawn, 
when there is good intention.

Dr. Lanka iSundaram: This is a 
very Important question. I will not 
waste words, but I would like with 
your permission, to quote two im
portant statements made by no less 
a person than Shri C. Rajagopala- 
charl. one in the Madras Legislative 
Council, and the other in the Madras 
Legislative Assembly, justifying the 
necessity for the creation of an 
Andhra State. I am making a refe
rence to these, in order to set at rest 
certain doubts raised by some very 
distinguished friends of mine from 
all sections of this House, both in 
the Lobby and outside, as to why we 
are demanding that an Andhra nro- 
vince should be created, bluntly sug
gesting thereby that we are something
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likê  Pakistanis, demanding disinte
gration of this country.

Shri Algu Rai Shastrl (Azamgarh 
Distt.—East cum Ballia Distt.—West): 
But who is opposing this?

Dr. Lanka Sundaram: This is what 
Shri C. Rajagopalachari said on the 
27th July in the Madras Legislative 
Council.

“What the Ahdhras would say 
was just as India was happy when 
separatedi from the British Em
pire, the Andhras were feeling 
happy by what was called by Dr. 
John*'—one of the Members of 
the Madras Legislative Council— 
*‘as disintegration. Whatever 
might be the cause, once a large 
and intelligent body of people 
who have got feelings, education, 
understanding, pride and self-res
pect and everything else, felt that 
they were being ruled by another 
people, there is an end of go.Dd- 
will. There is a conflict created 
which must be removed, and the 
only way to remove it is by grant
ing a separate State. It was all 
right that a ruler was ruling over 
them; it was all right that Hyder 
Ali ruled heterogeneous provinces; 
it was aU right that British 
Kings and the British Parliament 
ruled over them’*—‘them* mean
ing Andhras—‘‘but when the 
common people took the nile into 
their own hands, once they ima
gine that a different set of peo
ple carried on the administra
tion, it will be difficult to carry 
on.”

%
Mr. Deputy-Speaker: Has the hon. 

Member got any apprehensions that 
anybody is opposing this Bill?

Dr. Lanka Sundaram: Yes, Sir. 
That is exactly the point that I sought 
to make out. A number of friends 
have asked me why we are pressing 
tor the sepatation of th  ̂ Andhra 
State from the residuary Madras 
Sitatei I thought X could refer to 
them the justification for the creation

of the Andhra State, by no less a 
person than Sri C. Rajagopalachari.

Pandit K. C. Sharma (Meerut Distt. 
—South): But this Bill was passed 
by the Madras Legislature, and so. 
Is there any use referring to a re
mark made by the Chief Minister of 
Madras? It is hardly complimentary 
to them.

Mr. Deputy-Speaker: Because he 
apprehends there may be some oppo
sition frorn some quarter.

Shri Algu Rai Shastri: He is grind
ing the ground atta!

Dr. Lanka Sundaram: Immediately 
after that, Shri C. Rajagopalachari 
stated in the Madras Assembly—I 
shall quote to you again......

Mr. Deputy-Speaker: I wish to re
mind the hon. Member that I had sug
gested earlier to hon. Members to send 
in their names, if they want to speak, 
and I find that almost all hon. Mem
bers want to take part in this debate.
I am really at a loss to find out how 
I have to adjust the time. Anyhow,
I would request the hon. Member, 
who is in possession of the House, 
to conclude by eleven o’clock, so that 
more hon. Members can take part in 
the debate.

Dr. Lanka Sundaram: I am entirely 
in your hands, but what little indul
gence can be given for the sUtement 
Of the Andhra case, will be very 
much appreciated.

Shri Algu RAI Shastri: The Andhra 
case Is already proved and accepted.

Mr. Deputy-Speaker: The hon.
Member started at 10-30 a.m. I am 
giving him some more time, because 
he has tabled a motion in his name.
If he could conclude in about 20 
minutes* time. ‘ l think it will be 
better.

Sliri S. V, Ramaswl^my (Salem): 
The hon. Member started a^ 10-20 
A.M.
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Shrl Rafhuramaiah (Tenali): If
more time is given to the hon. Mem
ber because he has Riven notice of a 
motion in his name, then we v/ould 
have done it too.

f Mr. Deputy-^Speaker: I thought the 
^hon. Member might not press his 
‘ motion. But it is open to any hon. 
Member to press his motion.

I shall give 15 to 20 minutes for 
the hon. Member who is on his legs 
now. Let us see.

Dr. Lanka Sundaram: 1 shall take 
your advice, and submit to your rul
ing. I was proceeding to give another 
quotation from Shri C. Rajagopala- 
chari’s speeches; I was making a refe
rence to them, not to rake up any 
bitterness, but only to show how 
deep the feelings in Andhra Desa are.

Shri S. V. Ramaswamy: Only in 
your imagination.

Dr. Lanka Sundaram: My hon
friend says, in my imagination.

Mr. DeQuty-Speaker:  ̂ Should the 
hon. Member reply to every interrup
tion?

Dr. Lanka Sundaram: What can I 
do? When hon. Members interrupt, I 
have got to answer them.

I would make a broad proposition, 
and shall demonstrate that it was the 
pauperisation of the Andhra people, 
which was at the back Of this demand 
for the Andhra State. Some of my 
hon. friends in this House might not 
possibly understand why I have said 
•pauperisation’ in such blunt, brutal 
and candid way. I shall give a fe'w 
samples.

The provision for the entire district 
electrification scheme in the Andhra 
(Weag fn.....

Mr. Deputy-Speaker: I would re
quest hon. Members to avoid these 
references, because it is not necessary 
to bring heat to the controversy now. 
Let us look ahead and see what has 
to be done.

Dr. Lanka Sundaram: My whole
argument is based on the Seventh 
330 P.S.D.

Schedule, and for building uo my 
argument, I would quote a few budget 
figures, and nothing else. At page 121 
of the Budget Memorandum o( the 
Madras Government for the year 
1947-48, the following entries occur:

“Provision for the District Elec
trification Scheme of West Goda
vari district:

Ijis. 7,000 for 1945-46.
Rs. 7,000 for 1946-47.
Rs, 8,000 for 1947-48.̂ ’ .....

Pandit K. C. Sharma: On a point of 
order, Sir. The Madras Government 
are not here to defend themselves. 
So what is the use of quoting these 
figures?

Mr. Deputy-Spegker: There is no 
harm. Let the hon. Member uroceec 
with his arguments. He is now lay
ing the foundation for demanding that 
the assets must be distributed to a 
larger extent to the Andhra State, 
than to the residuary Madras State.

Dr. Lanka Sundaram: These are 
the three successive budget appro
priations—monies which would not be 
sufficient even for white washing this 
august Chamber.

Then, Shri C. Rajagopalachari gave 
the following figures to the Madras 
Legislative Assembly on 23rd July,
1953, as regards the availability of 
Andhras as administrative personnel:

Total Madras Andhra
The Indian Service of 

Engineers 
The Indian Forest

Scrvicc 
Indian Police 
The Indian Policc

Service 
Officiat'ng D.S.P.*s 
Deputy Superintendents 

of Police
Deputy Collcctois.....  Surplus of Andhra

Officers.

I do not want hon. Members to 
run away with the impression that it

7 None

I7 I
23 3

27 6
30 8

126 40
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is a matter of loves and fishes, jobs 
for Andhras, which is at the back of 
this movement.

I sffall then proceed to give 3rou 
examples of the financial stewardship 
of the composite Madras Govern
ment, for the past three or four years. 
The closing cash balance *of the com
posite State of Madras was Hs. 348 
lakhs on the 31st of March, 1949. It 
became a minus balance of Rs. 223 
lakhs on 31st March, 1953. The secu
rities and cash balances Investment 
account and reserve fund were Rs. 
4,270 lakhs on the 31st of March 1049. 
On 31st March 1933, it was a mere 
trickle, Ks. 59 lakhs, as compared 
with Rs. 4,270 lakhs earlier. And 
what is the position today?

Taxes Rs. 61:76 crores
Security Head . Rs. 13*90 crores
Public bon\>wings Rs. 400 lakhs.
All this comes to Rs. 80 crores In 

a single year, which is comparable to 
the total Budget of undivided Ir?dia 
bef^e the Second World War. All this 
money has gone away, and today we 
are asked to share debits, liabilities 
and debts. That is exactly my com
plaint.

I am making a reference to these 
things, because the Seventh Schedule 
is the most important for us. My 
hon. friend Dr. Katju has put out of 
court the suggestion of the Andhra 
people for an expert committee to 
investigate these questions. even 
though it was backed by a resolution 
of the Madras Legislative Assembly.

I am sure the House will give me 
a little more indulgence to place be
fore it certain facts. Ever3̂ hing is 
from the Madras Government ^ords. 
I have not got them manufactured 
here. The Partition Council in para
graph 20 of the annexure to its report 
had suggested a fecial cash grant of 
ten crores of rupees for Andhra. But 
today I have to begin my State with 
no ms>ney and with encumbrances and 
liabilities for which the en^e res
ponsibility is that Of the clSlhtposite 
Govetnment of Madras,

Sliri B. Dasi (Jajpur-Kev^njhar): It 
was Mr. Prakasam’s fault. Why did 
he not accept it in 1949?

Dr. Lâ nka Sundanun; There is a 
jumble of principles in the Seventh 
Schedule concerning Andhra as re
gards the division of assets and liabi
lities. One principle is division of 
assets on the basis of location. The 
other principle, as my hon. friend. Dr. 
Katju, stated, is on the population 
basis. And pach one is knocking the 
other out. I will give examples here 
as to the manner in which even th6 
Government of India, instead of re
maining neutral, had become partisan. 
I am referring to the Tungabhadra 
Project. Before me I have got a Bill 
as introduced in the Madras Legisla
ture and also the Mysore Legislature. 
A t page 35 of the Bill an extraordi
nary statement occurs which has com
pletely disappeared from the text of 
the Bill which is before this House. 
It will be noticed that the total capi
tal expenditure sanctioned for the 
Tungabhadra Project was of the order 
of Rs. 27-64 crores of which by the 
end Of March this year * Rs. 16:53 
crores were already spent and the 
balance of expenditure yet to be in
curred is 111 crores. That is, Rs.
164 crores of money has already
been spent. What doea the Bill pre
sented to the Madras and Mysore 
Legislatures say? 'This expenditure”, 
I am quoting, “is deemed to be in
curred by the Andhra State” . I do 
not know why that provision has been 
dropped from this particular Bill 
which is before this House. At one
time, and you are aware of it, Sir,
there was an entry in the Parliamen
tary Bulletin about the Tungabhadra 
Project Bill. That also, I understand, 
has disappeared. 1 am not satisfied 
that this sort of accounting, both by 
the Madras Government and by i!he 
Government of India, will satisfy the 
Andhra people. I am a reasonable 
person and I want justice to be done. 
Supposing, for argument's sake, we 
have to divide with Mysore the Tun
gabhadra Project, we will get rupees 
six to seyen crores cash and I can 
begin my S ta te  with an assuran
ce that there is no dearth of
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money. But what is done? We have 
to wait for two years and then the 
President will issue an Order. I have 
neiver oome acro£b another instance 
where the Central Government, which 
is responsible for every section of the 
people of this vast sub-continent, has 
behaved in this manner.

Mr. Justice Wanchoo had a very 
important remark to mak* on thii, 
and I repeat it with a full sense of 
responsibility—the pauperisation c»f the 
Andhra people. I am quoting from 
page 38 of the Wanchoo Report: “There 
will Ije nothing, available for ways and 
means purposes for the new State”. 
Well, my friends, especially from south 
of Madras City are naturally upset.

Dr. Krish&aswami (Kancheepu- 
ram): They are all pleased.

Dr. Lanka Simdarain: I will give
some examples about the cjuestion of 
the division of assets and llabiUfles on 
the twin principles of  ̂ location and 
population. I have before me here 
worked out certain random figures, and 
all the references I am giving are fronx 
the Budget Memorandum of the Madras 
Government for the year 1953-54* which 
is obviously the latest available to us. 
There is no road transport scheme at 
all in the Andhra State, winireas in the 
residuary State of Madras the road 
transport scheme Is shown to have 
a value of Rs. 127 lakhs. I invite the 
attention of the hon. Home Minister to 
what happens to the Andhra area by 
the application of thip principle. 
Let us take electricity. In 1950 
it was estimated that the invest
ment on electricity in the Andhra 
areas was Rs. 2*85 crores and in 
the non-Andhra area Rs. 14*99 erores. 
I will give you the latest figures from 
the Madras Budget Memorandum. The 
appropriation for 1953-53 is Rs. 48 lakhs 
for Andhra against Rs. 125 lakhs for the 
residuary State of Madras. I have got 
here the figures for cajrital outlay on 
Industrial development, interest on debt 
services, expenditure on debt services 
and I can go on multiplsdng these items 
ad infinitum, I do cincerely trust ray 
hon. friend, the Home Minister, once he

examines theae figures, will see the 
reasonableKiess of the demand for an 
expert Con^ttee to go into these 
matters. L>et there be no decision an
nounced before the formation of the 
Andhra State on the appointed day. 
Bnt let justice be done and let not the 
Govemcnent of India proceed on a par* 
tisan basis.

The'Dhar Committee, at page 80 of its 
report, had some remarks to make. It 
was a Committee appointed in the name 
of the Constituent Assembly by the 
then President, Dr. Rajendra Prasad.
I do not know why the Government 
of India has «ot such an ?asy con
science over a report of that charac
ter. This is what the Dhar Com
mittee said:

......... to estimate assets at
theh: market pricê  and divide 
them between the*two separating 
parts on population or revenue 
basis and compensating the los
ing province by payment in cash”. 
What happened to this recommenda

tion of the Dhar Committee? Why was 
It appointed in the name of the Consti
tuent Assembly? These are questions to 
which my hon friend, the Home Minis
ter. and also my friends from the Tamil 
Nad should care to give answer to me.

Dr. Krlshnaswami: We will certainly 
give you.

Dr. Laaka Sundaram: I have got
here worked out fully some of the most 
extraordinary things which have hap
pened in the Madras Finance Secre
tariat which alone has supplied figures 
to Chief Justices Wanchoo and Misra or 
to the Government of India. I will 
give two choice examples. At page 3 of 
the Budget Estimates for 1953-54 of the 
Madras Government, Item 17, the 
following entries are to be found!
**Inter9Bt on works (irrigation, etc.) 

Andhra Rs. 1,27,15.000
Residue of Madras Rs. 1,27,15,000.”
I am not given to cheap raillery, but 

I am sure the House will bear with me 
if I put questions on these accounts 
which are the basis for separation of 
Andhra. Could these figures be exactly
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identical between Andhra and non- 
Andhra? Could these figures be at all 
correct? How are these brought about? 
When one non-Andhra officer was 
attached as assessor to Mr. Justice 
Wanchoo, a demand was made that 
there should be a duplicate officer for 
Andhra interests. But it was turned 
down. I would not like to say more 
than this U is an extraordinary posi
tion.

I will quote from the preface to th« 
Budget Memorandum as the last point 
on this particular issue. *Tigures for 
Telugu districts have been workd out 
in consultation with the Heads of De
partments who are largely guided by 
the figures of the respective treasuries 
in the pafft few years”. I am (prepared 
to make a bold statement: the figures 
of separation submitted to the Madras 
legislature a few months ago do not 
give figures for a series of years. And 
yet this bald statement is made in the 
preface.

“In respect of transactions which 
cannot be be traced to district 
treasuries and of budgets of a 
common nature for the Nvhole 
State, the allocation between 
Telugu areas and non-Telugu 
areas has been made on the liasis 
of population according to the 
1951 census.**
There must be equity. I do not want 

anything more than equity. Let justice 
seem to be done also. I am sure this 
House would bear with me when I say 
that a proper investigation by an out
side authority should be conducted. 
Let it be any agency appointed by the 
Government, even without representa
tion from Andhra, to go into this Ques- 
lion.

I have got here a series or letters 
sent to me by no less a person than 
Mr. T. Viswanatham. I will end up 
this point with these. •

An Hon. Member; He is also an 
Andhra.

Dr. Lanka SuBdaram: Shri Viswnna- 
tham was formerly Leader of the Op
position and one of the Advisers now,

we understand, to Mi. Trivedi, the 
Special Officer for Andhra who Is to be 
the Andhra Governor. He has asked 
iot information as to the manner in 
^hich certain items, certain assets and 
liabilities are located. 1 am quoting 
from the letters of Mr. S. V e n k a te sw a r - 
an. L C. S.. Additional Secretary to 
Government, and who was assessor to 
Mr. Justice Wanchoo.

“In your letter cited you referred 
to the proposal that stores, articles 
and other goods should remain the 
property of the State in which they 
are situated and you wanted to 
know what kind of stores, articles 
and goods are covered by the pro
posal.**
I do not mean any injustice to him 

when I read only the replies.
“You have also asked for a state

ment showing the various places 
where the ‘unissued stores’ are kept, 
the quantity, value and categories 
of stores in the various districts, 
the loans and advances made by 
the Government to Local Bodies, 
Societies or Agriculturists and 
which are outstanding for recovery, 
for each district separately.**
I am again quoting*

“I am directed to say that the 
collection of these particulars will 
take a great deal of time and 
entail considerable labour which 
will not be commensurate with the 
value of the information obtained/'
I have got several other letters ad

dressed to Mr. Viswanatham whicn 
were received by him in reply to his 
letters asking for information and facts 
relating to the location of assets and 
liabilities etc. This is the reason why 
we, at any rate, from the Andhra D esa  
are most narticular that an impartial 
and neutral committee should go into 
and investigate these. I do not think 
that any hon. Member will think it 
unreasonable. I am buttressed in this 
demand by the vote taken in the Mad
ras Legislative Assembly which is en
tirely in favour of an investigation of 
this rhararter,
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Before 1 go to the next point or two, 
Sir. with youi permission, I would like 
to state that today some 1,2U,U00 tons 
of ammonia manures are in the Central 
pool in Madras. Does Andhra get 
credit for a share of it? My information 
is that there are about three lakh 
tons of rice in the Central pool. Do we 
get credit for it?

An Hon. Member: You will î et it.
Dr. Lanka Sundaram: These aie

some of the points.
An Hon. Member: Anyway you will 

get the manure.
Dr. Lanka Sundaram: Without it you 

cannot get any rice from Andhra.
At, page 93 of the Budget Memoran

dum for 1953-54, the Grants to Uni
versities are shown as follows:

•‘Madras University—64 lakhs plus
Annamalai University—7 lakhs*'
That is 131 lakhs, and Andhra gets 

four lakhs. I can go on like this.
The Minister of Commerce and In

dustry (Shri T. X. Krishnamachari): 
What about the previous years? .

Dr. Lanka Sundarani: This question 
of assets and liabilities is very impor
tant question and justice should be 
done. ,

I would like to' tell the hon. Home 
Minister that I am asking for a refer- 
eijce to an expert committee becaû je 
all these can be debated upon, the as
sistance of officers will be there, all the 
sides can be represented. We want 
justice and pure justice and nothing 
more or nothing less.

Dr. Katju: What good will it do?
Dr. Lanka Sundaram: Having said 

that, I would try to conclude 
my speech by making a reference 
to one or two small issues and 
I hope the House will give me an 
opportunity to speak more when the 
clause-by-clause discussion comes. I 
was really surprised at the facile 
manner in which the hon. Home 
IV̂ nister touched upon the location ot 
iffiTtemporary capital. The votes were 
taken by the Convention or whatever 
It IS of the Andhra members of the 
Madras Legislative Assembly. I am

Quoting from the proceedings of the 
Madras Legislative Assembly. The 
decision was taken on June 5 by the 
Andhra Members of the Assembly 
and later on it was voted on by the 
Madras Assembly.

I regret to say that the Government 
of India has not been impartial in the 
approach to this question. According 
to the estimates of Mr. Lobo P r a b h u , 
the Special Officer deputed by the 
Government of Madras, Rs. 95 lakhs 
ought to be spent and yet the tempo
rary capital will not be ready. Up to 
date 4U lakhs have already been grau*̂  
ted as a loan by the Central Govern
ment. Here are the proceedmgs:

‘ Ŝpeaker (of the Madras Assem
bly); Is the resolution of the An
dhra Members or the Convention 
binding on this House.

Shri VIswanthnm: I say it is bind
ing.

Shri Rajagopalachari: I woula
like for the information of the 
House ̂ to say so far as this issue 
IS concerned we are both on com
mon ground that it does not form 
part of the Seventh Schedule. I 
must give notice to the members 
speaking about It, that members 
of the residuary State, should not 
take part in the discussion or in 
the voting, so that their position 
may be understood clearly.'*
I I  A.M.

The Speaker said that it was "'not a 
session but only an informal meeting 
of the Andhra members.*’ The Speaker 
again said that it was a meeting of the 
Andhra members of the Assembly and 
it was not a meeting of the Asseml>ly. 
The only point I want to impress upon 
the Government of India was the man
ner in which the decision for the loca
tion of the temporary capital was sought 
to be reached. Geography is against 
It. The whole of Andhra Desa is 
against It. I come from Vlsakhapatnam 
and my constituency asked me not to 
sponsor Vlsakhapatnam as a temporary 
capital. Some of you might ask. 'Why 
have you given notice of an 
amendment?’ I am only trying to 
revive the recommendation of Justice
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Wanchoo. Vijaywada is the focal point. 
Let not Government be frightened 
by any political party and run away 
from it.‘ I say, as a Member from the 
Visakhapatnam constituency that I 
poured a mandate from my voters 
that Vijayawada should be the capitaL

Sir I thank you and I hope I wlU have 
further opportunity to speak when we 
go to the clauses.

Mr. Deputy-Speaker: Amendment
moved:

*‘That the Bill be referred to a 
Select Committee consisting of 
Dr. Kailas Nath Katju» Shri Bal- 
want Nagesh Datar, Shri R. Ven- 
kataraman, Shri S. V. Ramaswa- 
my, Shri S. Nijalingappa, Shri 
C. R. Basappa, Shri B. Rama- 
chandra Reddi, Dr. N. M. Jaisoorya, 
Shri Kadyala Go^ala Rao, Shri 
Kotha Raghuramaiah and the 
Mover, with instructions to report 
not later than thê  22nd August,
1953.’*
Shri Nanadas (Ongole—Reserved— 

Sch. Castes): May I know whether 
the Mover has taken the consent of 
these Members?

Deimty-Sveaker: Certainly the 
Mover must have had the consent of 
the various Members before their names 
are put down. If he has not done so 
already he will get it now.

Shri Natesan: May I make a sub
mission, Sir? I do not know when 1 
will get an opportunity to speak. But 
I do not want the House to be carried 
away by the impression or the mislead  ̂
Ing statement made by Dr. il>anka 
Sundaram in saying that three Minis
ters went out of the Madras Assembly.
[ would like to give a correct version 
so that the hon. Members may have an 
Idea of the background.

Mr. Depaty -̂Speaker: The hon. Mem
ber is an cAd parliamentarian. He 
takes possession of  ̂ the House much 
earlier than he is called. I will try to 
live opportunltie:  ̂ to all sections. There 
vce Andhras interested in it» at whose 
nstance the Andhra province is comr 
Bf into beingr therr aie Mflmben of

the Tamil Nad which is the residuary 
province and Karnataka, Mysore with 
Bellary added to it. There are also 
Members from Malabar in the compo’ 
sit  ̂ province. Generally the whole 
Hpuse is interested. I will try to dis
tribute the time; it is rather difficult.

Shri Natesan: I just want to correct 
the impression.........

Mr. Deputy-Speaker: The hon. M<;m- 
ber will have his own opportunity to 
make the correction. Whkher three 
Ministers went out or live Ministers 
went out, it is not going to affect it 
here in this House.

Shri Natesan: It is not correct, Sir.
Mr. Deputy-Speaker: He insists th«t 

his statement is correct.
Sliri Venkataraman (Tanjore): May I 

just ask whether it is a general d)s- 
cussion or a discussion on the motion 
for reference to the Select Committee.

Mr. Deputy-Speaker: There will not 
be a separate general discussion. Who
ever wants to speak will address him
self both to the motion for reference 
to the Select Committee as also to the 
general motion.

Shri Venkataraman: The residuary 
State of Madras is very happy and it 
shall do all in its power to hasten and 
expedite the formation of the Andhra 
State and for that purpose we oppose 
the motion for reference to the Select 
Committee. We do not want even a 
few days’ delay that may be caused by 
H reference to the Select Committee.

Dr. Lanka Sundaram: The cat is out 
of the bag.

[Shrimati Renu Chakravarty in the 
Chair]

Shri Venkataraman: Dr. Lanka Sun- 
daram’s speecfli reminded me of one of 
the suits for partition in a partnership. 
Usually, the acts of commission and 
omission of the partnership are saddl
ed On the remaining partner when one 
of the partners goes out of the partner
ship. It is in that spirit the speech 
has been conceived and delivered. 
Since tWe charge thaHhe State of Mad
ras has been very unfair to the Andhra
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has been stated and repeated very often 
I wish to place on record a few factb, 
as briefly as I can, so that the House 
may get and the country may also get a 
correct picture of what has happened.

The Andhra State when it is formeu 
will have an irrigated area of 27 lakhs 
of acres. The residuary State of Mad
ras will have an irrigated area of 18 
lakhs of acres. Of these lakhs ot 
acres, eight lakhs were irrigated by tne 
schemes of irrigation started by tne 
Chola kings in the tenth and eleventn 
Century A. D.

Shri B. S. Murthy: And by the
Andhra kings in the third Century B. C

Shri Venkataraman: My learned
friend will read history better.

In regard to irrigation, since 1946 
— because. I do not wish to go into the 
history of the period during which the 
State was under British administration 
r-the total amount sanctioned and 
works taken up in Andhra area is 
to the tune of Rs. 23 crores. 
The total amount sanctioned and 
works taken up in . the residuary 
State is only Hs. 22 crores, the actual 
expenditure between the period 1946 
and the financial year 1953 is Rs. 17 
crores in Andhra— m̂y learned friend 
Dr, Lanka Sundaram will kindly hear 
what I am saying because he made a 
charge that the Andhras have been 
treated unfairly—as against Rs. 14 
crores in the residuary State. The result 
is that today you And that the capital ex
penditure so far as the Andhra State is 
concerned is Rs. 29 1 crores and the 
total expenditure on capital works dh 
irrigation in the residuary State is 
Rs. 24‘ 7 crores. They constitute 36 
per cent, of the population and 1 ask 
the House now to judge whether the 
State of Msrdras has been unfair to one 
of its component parts.

Take again food! Andhras, as a result 
of this, would be in surplus to the tune 
of three lakh tons and the residuary 
State of the Madras would be in deficit 
to the tune of ten lakh tons. My 
learned friend, Dr, Lanka Sundaram, 
dealt with the question of reserves. He 
spoke passionately and said that in the

year 1946—that is on 31st December 
—we had Rs. 40 crores as revenue re
serves.

Shri B. S. Murthy: Why is 1946
taken?

Shri Venkataraman: That is the
period from which we are responsi
ble. The period up to that we were 
under the British administration. By 
*we* 1 mean, Tamils, the Andhras, the 
Kerala» and the Kannadigas.

So far as revenue reserves are con
cerned, my learned friend said that on 
the 31st qt December 1946 we had 
Rs. 40 crores. It is true. Along with 
this I shall take the borrowings of the 
State of Madras between 1949 and 1952 
and give you the picture. The total 
amount of the revenue reserves and the 
amount of borings comes to Rs. 72 
crores. Out of this Rs. 72 crores, the 
expenditure on Andhra portion is 
Rs. 31J crores, which is more than 44 
per cent. It is, as I said, more than 
36 per cent, which the population 
would warrant.

Then my learned friend referred to 
electricity schemes. He said that the 
electricity schemes in the residuary 
State have been greater and that the 
electricity schemes in the Andhra State 
have been very poor. It is true that 
owing to certain natural advantages, 
certain electricity schemes like Pykhara 
and the Mettur Dam were started 
earlier. But the first scheme to provide 
Andhra with the largest amount of 
electricity was started in Machkund in 
1940. Other considerations delayed it 
and, therefore, it ws  ̂ taken up only in 
1946. If the Machkund project which 
is nearing completion comes into opera
tion the Andhra State will have
1.20.000 kw from Machkund and 30,000 
from Tungabhadra, as against
46.000 kw. from Pykhara aiia 40,000 
from Mettur which the residuary State 
receives. I do not see how the State of 
Madras has been unfair to the Andhras.

I vmki to dispel any wrong impres
sion that may be created by friends on 
the other side. If they want more 
money, let us join together and ask the
Central Govemmenti...........

Dr. Lanfut Sttadaitun: Rob Peter to 
pay Paul.
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Shri Venkataraman:.!.......but let us
rot try to throw stones at each other, 
while really there are no grounds for 
doing so.

Then take the case of roads. The 
total mileage of roads which Andhra 
possesses is 15 thousand miles and the 
residuary State of Madras 24,000 miles.

Shrl B. S. Murthy: That is not
correct. May I know the source of my 
hon. friend’s information?

Shri Venkataraman: I dq not wish 
to weary the House by going through 
the whole list of figures. I am only 
anxious to show that if there is any 
complaint at all it is not against the 
residuary State of Madras, but it must 
be laid at somebody else’s door. The 
residuary State of Madras was adminis
tered not by the Tamils, not by the 
Malayalees, not by the Kannadigas. but 
by the Andhras in collaboration with 
the others in the State. In fact, during 
the period about which my learned 
friend complained—that is, from 
1949 to 1952—when the revenue 
reserves are said to have been 
trifled away, it was Mr. Gopala 
Reddy, an Andhra, who was the 
Finance Minister of the State of 
Madras. How can any charge be laid 
against the residuary State when 
actually both of us have jointly worked 
the State to the best advantage of the 
State as we then thought fit. Now it 
has been suggested that the accounts 
must be reopened— do not know how 
long; I would even suggest that you 
may go as far barfk as 1858. To ask 
for d re-examination of the accounts 

> and make allegations is to ask for 
trouble, ask for more bitterness, is -o 
ask for something which is going to 
permanently endanger the friendly 
relations which we want to have in 
the future.

The residuary State of Madras is dê  
pendent on Andhra in a number of 
matters. We want the new Andhra 
State to help us in every possible way. 
Wc do not want to stand in the way 
of the Andhra State having all that 
they have a right to and all that they

can get according to the well known 
canons of administration. Therefore, I 
beg to submit that this House at least 
should absolve the residuary State ol 
Madras of any partiality, of any unfair 
treatment, of any prejudice towards the 
Andhra State.

Now, I will proceed to a few other 
points which arise out of the Bill. The 
hon. Home Minister has said that a 
boundary commission will be appoin
ted to straighten out the boundaries 
and that he does not think it necessary 
to provide for it in the Bill. We are 
not concerned whether it is provided in 
the Bill or not. But we are anxious 
that some boundary commission should 
be appointed and the disputed areas— 
there are some claims by the Tamils 
with regard to Tiruttani in Chittoor 
district, and there are counter-claims 
by Andhras in other areas—settled. 
Whether it is done in pursuance of an 
amendment to this Bill or by virtue of 
powers which the Central Government 
always has, we do not very much mind. 
We are thankful to the hon. Home 
Minister for making a clear statement 
that a boundary commission would be 
appointed.

Then with regard to some of the 
matters contained in this Seventh Sche
dule viz. division of assets and liabili
ties, I beg to submit that there have 
been serious deviations from the well- 
known principles which have been 
accepted by the Central Government 
and by this House. For instance, with 
regard to the division of the share of 
income-tax and excise duties, the 
Finance Commission has recommended 
that the entire excise duties and 80 per 
cent, of the income-tax should be divi
sible On the population basis and 20 per 
cent, of the income-tax should be 
divided on the basis of collection. 
Unfortunately, in the Seventh Schedule 
the whole of the amount of excise 
duties and income-tax is made divisi
ble on the basis of population. I 
should ask the Government the reason 
why they have deviated from a princi
ple which has been accepted with re
gard to division of taxes in respect of 
Bengal, Bihar or U. P. The principle
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adopted is that 80 per cent, of the 
Income-tax and entire exclse-duty Is 
divided On the population basis and the 
balance of 20 per cent, in income-tax 
is divided on the basLs of collection. 
In the case of Madras this principle has 
been given a go-by and the entire 
amount for the future years Is made 
divisible on the basis of population. 
This will create difllculty to the resi
duary State and it should be corrected.

The second principle which has been 
deviated from is this. The Central 
Hoad Fund is constituted out ot a tax 
on motor spirit. The Central Road 
Fund is allocated to the various States 
on the basis of the consumption of 
taxed nqptor-spirit in that area. Now 
there Is a certam amount of reserve in 
the Central Road Fund to the credit of 
the Madras State. My suggestion is 
that it .should be divisible between tlie 
Madras State and the Andhra State on 
the basis of the consumption of motor- 
spirit in accordance with the resolution 
of this House passed on 14th April 1950 
which confirms the previous resolution 
of the Constituent Assembly (Legisla
tive) passed in 19#7. I do not know 
why that principle has been deviated 
from in respect of the Central Road 
Fund. ,

Then, the third deviation is in res
pect of compensation for buildings. We 
are asked to pay to the Andhra State 
a sum of Rs. 2,30 * 4 lakhs as compensa
tion for buildings. The principle en
unciated in the first paragraph of the 
Seventh Schedule is that immoveable 
property, should go to that State in 
which it is situated. Now certain 
immoveable properties are situated in 
the City of Madras and naturally will 
go to the State of Madras. Payment of 
compensation is against the very princi- 
pie eriunctated in paragraph 1 of the 
Seventh Schedule viz. immoveable 
property situated in the territories of 
one State will go to that State.

Secondly, there is no precedent for 
paying su?h compensation. Sind sapa- 
rated from Bombay; Orissa separated 
from Bihar; on those previous occasions 
there has been no precedent of paying 
any compensation.

Thirdly, it is a bad precedent for the 
future. We are going to have a re
distribution of the States and then the 
Kerala people from Malabar also want 
to divide from the residuary State of 
Madras. Where shall we go? It is a 
wrong principle and it will give rise to 
claims and counter-claims which will 
put the Government of India in very 
great difflculty.

Lastly, my submission is this. We 
had money at the time when the Parti
tion Committee agreed to pay rupees 
one crore. There was a balance of 
Rs. 40 crores then. Now, today there 
is no money. We have only liabilities 
to share. It will be rather hard on the 
State of Madras to say that they must 
bear this Rs. 2*34 crores and pay to ihe 
Andhra State.

I will only touch one more subject 
before T close and that is with regard 
to services. Now, the hon. Home 
Minister looked at the services from 
the administrative point of view. He * 
did not look at the question from the 
point of view of those people who are 
employed, that is, the employees. I 
shall place the point of view of the 
employees before this House.

Tt is true that All India Services 
snould be allocated according to the 
wishes of the President and they must 
serve wherever they ĵ re posted. But 
there are certain traditions in services 
viz. that the senior man is not over
looked unless he is otherwise incompe
tent. There are certain rules with re
gard to promotion and appointment to 
key posts. I am sorry to say this that 
f?ertain speeches of Andhra politicians 
have created a suspicion in the minds 
of the members of the services that 
because they are non-Andhras they may 
not get their due promotion in the 
services. The hon. Home Minister 
ought to have satisfied us by a state
ment in this House that the interest 
of those non-Andhras who are alloted 
to the State of Andhra would be 
alwa3rs looked after by the Central 
Government.

Then with regard to the subordinate 
services, that is State Services. These 
people have to go and work In Andhra 
State for three years as the hon. Minis-*
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ter says, and two years as I am going | 
to suggest, and one year as the Madras [I 
Assembly has already suggested. As 
far as the Madras Government is con
cerned for two years, they may nox 
make any recruitment; they may not fllli 
up any vacancy and they will’ bt? 
looking to the Andhra State as to when 
and how they will return these ofllcerb. 
H we know that at the end of a sped- 
tted period the persons, whose services 
have been lent, or who are sent on 
deputation, will go back then it woula 
be possible for the residuary State of 
Madras to make arrangements in that 
respect but if we do not know and if 
we are asked to wait for a period ot 
three years, then the administration of 
the residuary State will seriously 
suffer. Therefore, I would submit 
to the hon. Minister that he may 
consider as alternative to one year 
suggested by the Madras Assembly, 
two years suggested by me. The period 
may be reduced to two years.

I have only to say that we are all very 
very happy that this Bill is going 
through with the good wishes not only 
of the people of the reSiduary State 
of Madras but the people of the whole 
of India.

Shri Ramachaandra R^ddi: At the
outset, I must express my inability to 
agree with Dr. Lanka Sundaram in his 
suggestion to refer this Bill to a Select 
Committee. He has been a member of 
the Business Advisory Committee and 
he has taken part in fixing the time
limit for the discussion of this Bill. 
According to him and according to the 
Deputy-Speaker, a seven dayjs’ limit has 
been fixed. Now he comes forward 
with the proposition that the discussion 
should be continued or that the Bill 
should be kept in abeyance for a longer 
time. In fact, it is very necessary in 
the interest of both the Andhra State 
and the residuary State of Madras that 
the matter should be expedited as early 
as possible. First of October having 
been made the date on which the 
Andhra State should be formed, there 
should be no avoidable delay in the 
pm it^ of this BUI which will certainly

■ have to be taken into consideration 
]when forming the new State.

It is heartening to welcome this Bill 
•into this House. This is a culmination 
ot niarly 40 years of agitation on the 
part' of the Andhras. Latterly* in the 
iast few years every linguistic area haH 
been asking for a separate province of 
its own and the entire matter has been 
expedited, I think, by this Government 
which has already made an announce
ment to that ^ect. The proper work
ing of this new State, governed by the 
new Bill, depends upon the proper 
working and cooperation of so many 
areas which are going to be formed 
into linguistic provinces. It*is there
fore necessary that the representatives 
of all linguistic areas should look upon 
this as a forerunner of any reform which 
has got to be followed in the formation 
of new provinces on a linguistic 
basis. And it is therefore very neces
sary that the cooperation of all the re
presentatives of the several linguistic 
areas should be given and that the Bill 
should be passed In such a manner that 
it will be agreeable to all sections of 
the House. There is no reason for ex
citement, and much less for incitement, 
in this House. All hon. Members have 
got their own responsibilities to dis
charge, and when most of the hon. Mem
bers are anxious to form their own ling
uistic provinces it behoves them to keep 
a very calm mind. and see that things 
are properly conducted on the floor of 
this House.

It has to be mentioned that every 
stage of the struggle for Andhra there 
has been some mutilation of the popula
tion or other of the region or of its 
assets. In 1937, when Orissa Province 
was formed, a portion of Andhra was 
cut oif and adxkd on to Orissa. The 
J. V. P. Report has completely given 
the go-by. to Andhra having any share 
in Madras City itself. The Mishra 
Report recently has stipulated that 
Bellary town and three other firkas, 
which are still contested, should go to 
Karnataka, or rather to the Mysore 
State. There is also the prospect of muti
lating Chittoor district and the agita
tion is still going on there. But for the
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timely action taken by the Madras 
Government, probably the agitation 
would have gone on in a greater in
tensity. It is also true that a large 
number of villages in Chingleput dis
trict, which is now considered to be an 
undisputed Tamil area, want that they 
should be tacked on to the Andhra area 
and they do not want to be in the Tamil 
area.

Apart from all these thmgs, there nas 
been a further mutilatiop of the finances 
that are to, accrue to the Andhra State. 
The deletion of the reserve fund is one 
of them. Apart from all these things 
1 must mention that a lot of goodwill 
has been mutilated between the two 
States. We require that goodwill 
should continue between Andhra and 
Tamil Nad, and also between Andhra 
and the new Karnataka State, so that 
in the development of all these pro
vinces there can be amity and concord 
between the several States and there 
will be a possibility for all the States to 
develop themselves in a proper manner. 
In the administration of the adjoining 
provinces it is very necessary tnat 
a greater amount of>> cooperation should 
prevail and a proper understanding of 
each other’s views should also prevail.

But unfortunately the recent discus
sions, both in the Madras Assembly and 
in the Mysore Assembly, have excited 
certain sentiments and tiiey have given 
rise to suspicions. £Xren Mysore, which 
had very little to do with the combined 
province and which perhaps is going 
to have a very little share of the spoils, 
has excited itself and his given certain 
propositions which have to be properly 
examined.

It is pointed out that there are still' 
certain matters on which a proper 
understanding is necessary. No doubt 
the discussions in the several Assem
blies and also the view point that has 
been taken by the Central Government 
have mellowed down the severity of 
the controversy that has been râ Uig 
elsewhere.

In spite of all this there are a few 
aspects of this Bill which require fur
ther consideration. Some observations

have been made by both Dr. Lanka 
Sundaram and Mr. Venkataraman about 
the division of assets imder Schedule 
Seven. There is an amount of suspicion 
in the minds of the Andhras that they 
have not been given their due. It is 
equally possible that in their minds the 
Tamil brethren might be thinking that 
the Andhras are given more than what 
they deserve. It is therefore very 
necessary that an impartial Committee 
should go into the matter. It is not a 
matter in which Parliament can make 
a decision without knowing full facts.
li is also not a matter in which the 
Central Government can come to con
clusions without examining the question 
m greater detail. It is therefore sug
gested, and very seriously too, that 
a Committee, whether it is a judicial 
Committee or an administrative Com
mittee, should be appointed to go into 
these details on such terms as the Cen
tral Government might stipulate and see 
that the matter is closed. They mlgtit 
stipulate terms regarding the period 
during which these assets will have to 
be assessed and also the qualities and 
quantities of stores that are available 
for distribution. The Andhras would 
not ask for the division of pins and pen
knives and such other small stores. 
There are bigger items which have to 
be looked Into and which have to be 
properly assessed and divided. For 
that purpose, neither this House as it is 
constituted nor the Central Government 
with the meagre information that it 
may possess, is competent to look into 
the matter. I therefore seriously sug
gest that a Committee may be 
appointed. I do not mind if it is a 
Judicial Committee. But for adminis
trative reasons, if the matter is to be 
expedited, an administrative Committee 
may be set up.

I. will make a specific suggestion also. 
Mr. Trivedi has now been appointed as 
the Administrative Officer for Andhra.
He is going to be the Governor of 
Andhra shortly. He might be asked to 
go into the matter with the assistance 
of two able administrators, one from 
Andhra and the other from Tamil Nad. 
We have got several experienced ad
ministrators who, though they have re-
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tired from service, have not yet retired 
from public life. They are still capable 
of giving assistance and advice to any 
impartial administrative tribunal. In 
fact, this is a very modest suggestion 
which I commend to my Tamilian 
brethren also. If they resist, it would 
only mean that there is something 
suspicious about the whole affair. If 
they agree, we should only think that 
friendliness is offered from the other 
side also. I do not therefore propose 
to go into the details of the Seventh 
Schedule. I leave it at that.

A boundary commission has been 
suggested by the Central Grovemment 
to go into the question of allocating 
certain areas betwen State and State. 
If a commission is to be appointed by 
the local Gk)vemments, for deciding 
these problems of boundary, I am 
afraid it will never come up. 1 am 
afraid a solution will not be easily 
possible. It is therefore suggested that 
the Centre should take the Initiative in 
forming that commission either for 
particular localities or for the entire 
area, especially when the Andhra pro
vince is going to be formed. For in
stance, there is a great demand for the 
inclusion of Hyderabad so that Visal 
Andhra may be formed. Whether it is 
possible or feasible, it is not a matter 
which can be discussed at this stage. 
It all depends on how the boundary 
commission, if and when it is to be 
appointed by the Government, is going 
to decide or advise the Central Govern
ment.

In Bellary, a peculiar situation has 
arisen after Justice Misra has"" reported 
on the matter. Three flrkas and Bellary 
town are said to be Andhra areas. 
That is disputed by our Kannadiga 
friends. Even Justice Misra said that 
nothing short of a plebiscite would be 
able to solve this question. I ask the 
Qpntral Government why they should 
not undertake it. There is no insupe
rable difficulty. It is only a question 
of three flrkas, a few villages, a small 
population that have to be gone into. 
A plebiscite which is supposed to be 
the most jdemocratic method Of de
ciding things is suggested.

Shri M, S. GunipadaswaiQy (My
sore): Why not in other areas also?

Shri Ramachandra Reddi: If it is a
question of extending the plebiscite to 
other; areas, I have absolutely no objec
tion. Let us start with Bellary first. 
Let us first set at naught all suspicions 
and difficulties that are involved in this 
problem. 1 therefore very strongly 
urge that the Bellary question should 
be decided by a plebiscite and not by 
the decision of* a Judge or a Commis
sion. Because, the matter has assumed 
such proportions that, it cannot bo 
ignored. In fact, the suggestioh is that 
only villages contiguous to this terri
tory or that territory should be taken 
into consideration. Pockets re
maining in other areas need not be 
touched at all. Therefore, it should 
be a simple proposition for an attempt 
which can be easily made by the Cen
tral Government to set at naught all 
the suspicions entertained and 3gita- 
tions that are being carried on.

Mr. Chairman: Three minutes more.
Shri Ramachandra Rcddi: I do not

know how a time limit has been fixed 
for this Bill.

Mr. Chairman: It has already been 
explained in this House that 15 to 20 
minutes will be the time-limit. You 
have been speaking from 11-22. At 
11-42, you will please end.

Shri Ramachandra Reddi: I was not
aware of the time calculation, espe
cially on a Bift like this. Therefore, 
I have to cut short some of the re
marks that I wish to make on this 
occasion.

The question of services has been 
touched by Mr. Venkataraman and it 
has also been adumbrated in the Bill 
under consideration. We do not in 
any manner come in the way of the 
proper allocation of the services. 
But, the very spirit in which the 
Andhra agitation has been goinj? on 
was to secure jobs to the Andhras in 
their own areas. If there has been 
a particular weightage on one side 
all along, that will have to be remov
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ed. A compromise for one or two 
years v;ould not matter very much; 
but both the States must be in a posi
tion to agree for such compromises.'

The Tungabhadra project is anô  
ther question which requires careful 
Consideration. The Tungabhadra pro
ject was originally oonceivec  ̂ for de
veloping the Rayalaseema area.

Shrl M. S. Gurupadaswamy: Be-
Uary aisoi

Shri Ramachandra Reddi: At that 
stage, Bellary was part of Rayala- 
seema. Before this scheme is serious
ly taken up ,and completed, the whole 
of the Tungabhadra area is going to 
be tacked on t\> the Mysore State. If 
the development conceived at one 
time has to be totally achieved, the 
high-level channel which is proposed 
to irrigate a large portion of Ananta- 
pur also must be stipulated* before 
any such Commission or Committee 
or Corporation is appointed.

I find that no provision has been 
made in the Bill about the oonjititu- 
tion of a Public Service Commission. 
Under the Constitution, each State or 
more than one State can nave one 
Public Service Commission. I find 
that no such provision has been made: 
nor is there any indication that a 
separate Bill will be brought up by 
thr ]nr«| T̂ pffislature.

Shri T. T. Krishnamacharl: I do not
think that is necessary because what 
is contained in the Constitution will 
come into operation immediately the 
State comes into being.

Shri Ramachandra Reddi: Anotlfer
matter which I would simply mention 
—I do not have the time to say any
thing about it—is the constitution of 
the Upper House in Andhra. So far only 
140 Assembly Members are there in 
the Andhra area. It is probably 
thought that it is unwise to have an 
Upper House in a State where there 
are only 140 • Assembly Members. 
According to the recent proposals 
that have been made, there will be

196 Members in the Andhra State. 
The question of having an Upper 
House in the Andhra State will also 
have to be re-opened.

As regards the capital, there is a 
difference <)f opinion among the 
Andhras themselves. Fortunately, my 
hon. Tamilian friends have no option 
in that and they need not be worried 
about that. The Andhra themselves 
have not been able to come to any 
definite decision about the location 
of the capital. The local members of 
the Madras Legislature, belonging to 
the Andhra area, had at one time 
proposed in favour of Kurnool. 
Later on, there have been certain 
other changes and politicai parties, 
jumbling up themselves into several 
groups, seem to suggest a di(Yerent 
capital altogether. Mention has been 
made about the temporary nature of 
the capital at Kurnool and it is said 
that any amount spent upon that 
capital would be a waste. Even if 
Kurnool is not going to be.........

Mr. Chairman: The hon. Member’s 
time is up.

Shri Ra«:huramaiah: I hope by the 
time I finish my speech, my hon. 
neighbour friends would have ap
plauded me with equal grace. (Some 
Hon. Members: Yes.) I shall look
forward to that spirit not only now, 
but after the formation of the Andhra 
State also. (Some Hon. Members: 
Oh, Yes.) I heartily welcome the 
announcement made by the hon. 
Home Minister this morning that 
there wiU be a boundary commission. 
Because, I may say that this Andhra 
Bill comes as a relief only to about 
half the Andhra people in India. The 
Telugu speaking population comes as 
the third largest group. First comes 
the Hindi speaking population, then 
the Bengalee and the third largest the 
Telugu.

Shri B. 6. Murthy: May I correct
my hon. friend? It is now the second.
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film ItaiBrhuramiiiah: It is weloome 
news to me. There are £our crores of 
Andhras distributed over a number 
of States. 1 said» this Bill comes as a 
relief to only about two crores of 
Andhras. We take it, as a first instal
ment Of a great experiment. We shall 
look forward to the day when all the 
four crores of Andhras, wherever 
they are, shall be able to say, this 
is our home and here we are tor the 
good of the country. But in stating 
the details of the boundary commis
sion—I am sorry the Home Minister 
is not here but I see his Deputy sit
ting there. I hope he would make a 
detailed account of what I am ^olng 
to say. It is a matter of supreme Im
portance. I shall recapitulate the 
statement made by the Prime Minis
ter on the floor of the House on the 
19th December, when he announced 
that there would be an Andhra State. 
He said.—

...... the Government Of India
have decided establish an
Andhra State consisting of the 
Telugu speaking areas of the ure- 
sent Madras State, but not delud
ing the City of M a d r a s . . . '

I would like to emphasize, ‘‘the Telu
gu speaking areas of the present 
Madras State” . Justice Wanchoo was 
sent to enquire into the various ques
tions arising out of this and he had 
before him considerable evidence that 
there are a good number of Andhras 
outside the eleven districts and three 
taluks, who are anxious to join the 
Andhra State and they are all within 
the present Madras State and he has 
referred to the districts in the resi
duary Madras State and other areas 
where some lakhs of Andhra people 
are living and who are anxious to 
loin the new State, Justice Wanchoo 
further observed that the appointment 
of a boundary commission might be 
taken up a little later. I take it, 
that the hon. Home Minister »iad in 
mind the boundary commission which 
Justice Wanchoo contemplated. In 
any case, on the 25th of March the 
Prime Minister reiterated his earlier

pi«dge to people of Andhra. I 
am quoting the words from the state
ment made by the Prime Minister;

 ̂ ‘*The basic considerations which 
have to be kept in view are that 
an Andhra State has to be estab-  ̂
lished and that it should consist of 
the '^lugu speaking areas Of the
present Madras State......... The
Andhra State, therefore, is to con
sist of what might be called the 
undisputed Telugu speaking areas 
of the present Madras State. At 
a subsequent stage, as I shall in
dicate later, a boundary commis
sion or commissions may have to 
be appointed to detehnine the 
exact boundaries of this iiew 
State.*’

Here again I would emphasize the 
words “ it should consist of the Telugu 
speaking areas of the present Madras 
State**. Wflh great respect to the 

. hon. Home Minister, what I am try
ing to drive at is that it is not a 
mere question of taking a village here 
or straightening a road there. This 
is a question of bringing into the 
compass of the Andhra State the 
entire bulk of the Telugu speaking 
people who are residing in the Madras 
State. They reside- in an area which 
is continuous and contiguous to the 
eleven districts and three taluks which 
are going to be constituted into the 
Andhra State. I would only empha
size that anything short of that would 
create discontent throughout the 
Andhra State. It would be against 
the very pledges of this Government 
and I would with all the emphasis at 
my command repeat and request the 
hon. Home Minister to make it very 
clear that the boundary commission 
which is going to be appointed must 
have as its primary object the bring
ing into the Andhra State all the ron- 
tiguous. Telugu areas, within the 
residuary area.

Dr. Katju: But did my hon. friend 
read the Prime Minister’s statement 
that “the Andhra State will consist 
of eleven districts”?
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Shri Raghuramalah: I would like 
to iinvite the attention' of the hon. 
Minister to paragraph four line one 
onwards. With the permission of the 
Chair, I shall repeat it. The Prime 
Minister stated:

‘The basic considerations which 
have to be kept in view are that 
an Andhra State has to be estab
lished and it should consist of 
the Telugu speaking areas of the 
present Madras State.*’

It does not mean the Telugu speak
ing areas only within these eleven 
districts. Actually the hon. Prime 
“Minister said next that the Andhra 
State should consist of what may be 
called the “undisputed Telugu speak
ing areas”.

Dr. Katju: Will you please read 
the sentence further?

Shri Raglmramaiah: With the per-  ̂
mission of the Chair, I would say that 
the hon. Home Minister was refer
ring to the statem^t made by the 
Prime Minister on the 10th December, 
At that time there was no question 
of eleven districts. Then Justice 
Wanchoo was appointed. He went into 
the matter. He decided that for the 
present it should be eleven districts 
and Bellary but that sooner or iater 
a boundary commission would have to 
be appointed to go into the claims of 
Andhras living in Chingleput and 
other districts. That was the position 
then and he said it might be done 
later. When this subject came up on 
the 25th of March the Prime Minister 
repeated that an Andhra State would 
be established and that it should 
consist of the Telugu areas of the 
present Madras State. It is true that 
he referred to- the undisputed Telugu 
q;)eaking areas of the present Madras 
State. That was the procedure which 
was contemplated. “At a subsequent 
stage a boundary commission may 
have to be appointed to determine the 
exact boundaries of this new State”. 
The plain meaninĝ  of this pledge to 
my mind is that though the State at 
present is to consist Qt elevep districts

and some taluks of Bellary District 
only, there would be a boundary com
mission later to define the other 
Telugu speaking areas in the Madras 
State for purposes of their inclusion 
in the Andhra State. I do not v/ant 
to say anything more than that. The 
words are clear and I request that 
the Government would give their 
earnest consideration to this aspect of 
the matter.

• The next question that has be^  
agitating the minds of the entire 
masses of the Andhra people is this 
The whole atmosphere in Madras 
State has been against the Andhras 
right from the beginning. Even now, 
many of us suffer under that handicap. 
What are the facts and what rre the 
figures, for instance, in the matter of 
stores? Some reference has been 
made, that the stores shall ber divided 
according to the indents. We do not 
know who indented, for what stores 
and in what proportion. Mr. Venko- 
taraman has made some personal refe
rences to Mr. Gopala Reddi. I would 
be the last man to make a personal 
reference. I am compelled In self
defence to refer to Shri Bhakta-Vatsa- 
1am. the Minister of Public Works 
there. The Public Works Deportment 
has been ordering the largest quantity 
Of stores. We do not know in what 
proportion it has been indented and 
just because an indent has been made 
it does not mean that irrespective of 
the quantity indented the apportion
ment has to be made. There are be 
sides other considerations also, which 
I shall go Into when I take up the 
Seventh ^hedule but I would only 
say that our demand for a finance 
commission is just and most equitable 
for the simple reason that we do not 
know what the facts are and what 
the figures are as we have no means 
of knowing them. They say: what is
the use of the finance commission? 
Even if the finance commission says 
“They owe you Rs. ten crores” , 
where Is the money for them to give 
you? Well, let them, at least reduce 
the huge debt which they have impos
ed on us. The forty crores or rupees 
Of reserve fund which was available
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with them in 1949 is no longer there. 
It has disappeared. Now, instead of 
that Rs: 40' crdres reserve'fUnd, there 
is Rs. 40 orores defldt. Let there be 
an independent enquiry committee and 
let them .go into the whole affair and 
decide our fair share whether it he 
deficit or surplus. Even between 
brothers, however loving they may be, 
we always find an outsider being 
called to settle partition. We do not 
know what our assets and liabilities 
are. Why cannot the Central Govern
ment now at least appoint a finance 
commission? I do not think they 
should go into minor detafls. After 
all. how did they go about to help the 
formulation of the various principles 
on which the Seventh Schedule is 
based? Did they go into pins and 
knives? If it is only broad principles, 
what prevents an enquiry committee 
to go into' the T̂road principles and 
confine !Tself to that? I would, there
fore, with all the emphasis at my 
command, m^st respectfully request the 
hon. Home Minister to reconsider his 
views regarding the finance commis
sion.

Coming to the Bill itself, on the 
Seventh Schedule I have some remarks 
to make. I Have already explained 
about unissu^ stores, and to show 
how inequitable sometimes things can 
be, I may poinf oiil the provision that 
advances made to local bodies should 
be recovered by the area in which the 
advances are made. My information 
is—I am of course, subject to correc
tion because of the general disability 
from which every Andhra suffers, viz., 
that we do not know what the correct 
figures are—that only a little amount 
of loan has been lent in the Andhra 
area which fetches an interest amount 
of Rs. 12,000 whereas a large amount 
has been lent in the Tamil Nad area 
—in the residuary Madras area— 
which fetches an amount of Rs. 24 
lakhs interest. As I said, this is sub
ject to correction, but if these facts 
are true, it is most unfair that you 
shoiikl take away the best part of the 
loaf and leave us only a small portion

on some obviously innocent-looking 
principle, like: *‘Oh, you collect what 
is due in your area!” As a matter of 
fact, in the matter of loans given by 
Madras outside the State, it has been 
stated in the Bill that the collection 
will be made by Madras, but that we 
are entitled to 36 per cent, of it. I 
would earnestly request the hon. 
Home Minister to consider why the 
same principle cannot be applied to 
loans advanced even inside the pre
sent Madras State. The particular 
State in whose area .it falls can easily 
oollect it and then bring It to a 
central pool or a joint account, and 
then have a distribution on 36 per 
cent. Andhra basis. '

Then, there is a very large amount 
which has been quietly Ignored 
by the Bill. I am very sorry 10 use 
that expression. It relates to the 

.Tungabhadra project. It is well 
known it has cost us about Hs. 17 
crores up to this minute, and there is 
a provision in the Bill only for the 
division of the public debt portion of 
that expenditure. The Ipublie debt 
portion of that expenditure, to my
information, covers only about half of 
it—Rs. 8J crores. The rest of the 
expenditure, that is about Rs. 8} 
crores, has been spent out of the Joint 
revenues Of the present Madras State. 
Mr. Venkataraman lias given us some 
figures as to the amounts spent on the 
Andhra area m recent years, and he 
has given us figures of some crores. 
When We hand over this Tungabhadra 
project to Mysore, are we not entitled 
to get our share of the revenue portion 
of expenditure, that is Rs. 81 crores? 
Are they to get the whole lot of Rs. 
8i crores, and get away with it scot- 
free? If you can divide the public 
debt portion of the expenditure, why 
should not the revenue portion of the 
expenditure which has been debited to 
our account be shared between r̂ lyaore 
and Andhra? I am very sorry that I 
do not see any provision to that effect 
in the Bill, and I would earnestly 
request the hon. Home Minister to con
sider that aspect.
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As regards the equities between 
Madras and Andhra, l did not really 
want to say much because I did not 
want to dig up the past but Mr. 
Venkataraman has made an extraordi
nary statement which I feel bound to 
resist with all the force at my com
mand. He said that within the last 
few years—luckily for him he has 
quoted only the last few years—a 
great amount has been spent on 
Andttira, Well, I would like you t© go 
a little deeper into the picture apd not 
be carried away by superficial figures. 
What has really happened is this. 
When prices were low, all that the re
siduary Madras wanted by way of 
electrical schemes, by way Of irriga
tion projects, had been completed, and 
when prices have gone up, they have 
taken up projects like the Tungabhadra 
and the Muchkand. On Tungabhadra 
which would have cost Rs. two or 
Rs. three crores, they have spent 
Rs. 17 crores. and Muchkand which 
would have cost a few crores, has 
cost five or ten times. They show us 
these figures. All these years, when 
prices were low they neglected us, 
Ignored us, and after a few years they 
have been doling out one project here, 
and one project there, which ’rould 
have normally cost us Rs. five or 
Rs. six crores, and now they cost 
Rs. 30 Or Rs. 35 crores, and they say: 
*‘Well, we have given you Rs. 35 crores 
worth of things’*. Justice Wanohoo 
himself—I have got. luckily for me. 
the authority of a Chief Justice—ad
mitted that prices have gone up enor
mously, and in fact, even in suggest
ing the book value for some things, 
he said that considering the rise in 
prices, we must take double the book 
value, and not. as is the usual rule, 
the original'book value. X am only 
saying that there is a feeling—a gene
ral feeling, a wide-spread feeling— 
throughout Andhra that there has 
been a tremendous amount of lop-sid
ed development, that Andhra has been 
completely ignored, and I may say 
that although our movement is as old 
as 30 years, it has received recent 
spurt because of this step-motherly 
treatment of this innocent, small child.

330 P.S.D.

I would only say one thing more 
about Madras City. Mr. Venkatara
man said that it is unnecessary, it is 
a bad precedent, it is inadvisable and 
unjust to give Rs. two crores, and he 
has cited the example of Orissa and 
Sind. I would only request him to 
refer to what Justice Wanchoo has to 
say about this particular subject when 
our, Tamil friends urged this point be
fore him. He said—i am quoting 
from his report*

“It is said that when Orissa and 
Sind were created separate pro
vinces, they were not allowed any 
compensation for buildings in 
Bombay and Patna which were for 
the use of the whole province. 
They were, however, deficit dis
tricts as is clear from the fact 
that both of them had to be given 
subventions. As such, they may 
have contributed nothing towards 
the buildings in the capital of ĥe 
composite State.”

We have directed our money, our 
effort and our everything for the cons
truction Of Madras City, and now you 
are driving us to the jungles. Actual
ly we have to go to the Jungles to 
have our Governmen#in tented sheds. 
One General Hospital in Madras Cify 
alone is worth Rs. ten crores. It 
would cost as much if you want to 
have such a first class hospital with 
first class equipment. You have asked 
us to get out of it.

Shri Natesan: You want to go.

Shri Kaghuramaiab: We never want
ed to go. We wanted, first of all, that 
Madras City should be Dart of Andhra 
State. Secondly, when we failed in 
that, We wanted that it should at least 
be a Chief Commissioner’s State, and 
I, for one, still stand for that demand, 
and I know that the whole of the 
Andhra people stand for that demand 
(An Hon. Member: No.) When it
came to the questton whether we 
should have the Andhra State with or 
without Madras City, we did not want 
to suffer any longer, and we decided
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to ĝ>» leaving the Madras City ques
tion alone, in obedience to the wishes 
of the Prime Minister. Otherwise, we 
thought Andhra State would never 
come. Even for having it as a tem
porary capital, for having a few ofllces 
there for a few years, you have made 
so much fuss and driven us to the 
jungle, and you say “We have no 
money” . Well, you are giving us a 
debt. At least take away that debt, 
and relieve us of the debt. We are 
going to be a deficit State, and I think 
the Centre should have more sym
pathy and more consideration for 
these orphans than our fattened 
friends.

I would only say one thing in conclu
sion. I do not want to take yi;ur 
time. And that is really an appeal to 
the Central Government. There is a 
feeling in Andhra, irrespective of 
parties—I am sorry to say it on the 
floor of this House, but I feel it niy 
duty to say it here—there is a tremen
dous amount of feeling that Andhras 
are being let down very badly in 
every way. We have lost Bellary dis
trict recommended by Justice Wanchoo. 
(An Hon. Member: By whom?)
It does not nlitter by whom; may 
be by God, but it is a fact, we 
are all people of India. We have 
got to take stock of the feeling of the 
people, whether they are Andhras or 
Tamils. We are an all-India party, 
and this is Parliament of the whole 
country, and we have got to take stock 
of the fact that the Andhras feel 
aggrieved, that there is a tremendous 
amouni of resentment that they have 
been let down in every way. They 
have been denied even Bellary and 
the neighbouring ftrkas. They have 
lost a good bit of other Telugu ?peak- 
ing areas. Mr. Nijalingappa is 
laughing. I did not want to refer to 
him, but since he is laughing, I must 
say one thing; we feel that what is 
most bitter today is that a third man 
knocked off the loaf. I h^ve therefore 
to make a special appeal to this House 
to be considerate and sympathetic to
wards the Andhra case, whenever it

may arise, and I would say on behalf 
of the Andhra people, with all the 
emphasis that I can command, that 
opr ambition is to live without malice. 
?ind with perfect friendliness to aiL

Shri Gopala Rao (Gudivada): I deem 
it a great privilege to speak on thiJ; 
historic occasion, on behalf of the 
Andhra people. For the last 40 years., 
and more, they have been flglrting 
heroically, against British imperialism, 
for the cause of national liberation oa 
the t)ne side, and on the other,, 
for the formation of linguistic pro
vinces. Even against the present 
Government, they have had to ftght for 
the last five or six years. They have 
been cherishing this desire for 
a separate Andhra State for the 
last so many years, and at last 
with the help of the Indian 
people, their sacrifices and their suffer
ings, they have achieved their objective 
I must, on this occasion, pay my homage 
to the martyrs who sacrificed their 
lives for this great cause, in general, 
and particularly to Mr. Potti Sriramulu. 
who sacrificed his life in the cause of^ 
the Andhra province.

We welcome this measure as being the 
first step in the redistribution of States 
on a linguistic basis. We hope it wil) 
lead very shortly to the formation of 
some other States on linguistic basis. 
It is a goodi beginning in the right 
direction, which will usher in a new 
era of real unity amongst the people 
of India.

ShriDhulekar (Jhansi Distt.—South): 
Very bad beginning indeed.

Shri Gopala Rao: At the very outset.
I would appeal to all hon. Members 
to consider this matter in a cool and 
calm atmosphere. It is not merely the 
question of the Andhra State that is 
involved here—of course we are 
supposed to confine ourselves techni
cally speaking, to this Andhra State 
Bill—But son)e valuable demo- 
<?ratio principles must be evolved as a 
result of our debate on this particular 
issue, so that they may give us a gui
dance for the future, when we want to 
form—I believe very shortly—
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Aikya Kerala, or the Maharashtra or 
the Karnataka States.

Shrl Dhulekar:
that.

We do not want

Shrl Gopala Rao: I would ippeal tc 
lall hon. Members to approach this 
question hi a calm atmosphere, so as to 
evolve some democratic basis, which 
will help us in the future, In regard 
to the formation of other linguistic 
States. Naturally, certain complicated 
problems do crop up, but we have to 
face them with boldness, and we should 
'"'̂ olve certain principles on this occa
sion, on the basis of which we can 
5!olv6 these problems.

Before going in detail into the pro
visions of the Bill, I would first likp 
to refer to the Statement of Objects 
and Reasons. It is really surprising to 
see such a Statement of Objects and 
Reasons. We had expected a state
ment to the effect that this step is being 
taken in response to the wishes of the 
people, and as I said at the very begin
ning, that people are expecting ^is as a 
first step in the redistribution of States 
On a linguistic basi<9. But we do not 
find such a statement even in the intro
ductory speech of the hon. Home Minis
ter. He has deliberately avoided the 
mention of the words ‘on linguistic 
basis'.

Dr. Katju: It is a very complicated 
word. I never use it.

Shri Gopala Rao: In the Statement 
of Objects and Reasons, we find:

*‘On the 19th December 1952 
the Prime Minister informed 
Parliament that the Government 
of India had decided to establish
an Andhra State......On the 25th of
March 1953. the Prime Minister 
annotmced the decisions reached 
bv Government after careful 
consideration of Mr. Justice Wan- 
choo’s report and of the oth<*r 
matters connected with the estab
lishment of the Andhra State.....

On the 20th May 1953. the 
rrovemment of India announced 
their decision regarding the Bel-

lary taluk after consideration of
the report of Mr. Justice Misra.*’

But what about the long history of 
the demand for the formation of the 
Andhra State, and for redistribution of 
States on a linguistic basis? There 
should have been a reference to these 
in the Statement of Objects and 
Reasons. If there is any constitutional 
or other difficulty in using such termi
nology, then we can change even the 
title of the Bill. That is quite a diffe
rent matter altogether. But I wonder 
how this Government, and the ruling 
party which was at one time behind 
this movement for the formation of 
linguistic provinces, have ignored these 
basic facts. There is no mention or 
this even in the speech of the hon. 
Home Minister, even though it is one 
of the basic principles involved In this 
Bill. The other day, in the courte of a 
speech in the Madras. Legislative As- 
«̂ embly, the Chief Minister of Madras 
also categorically stated that th« 
Andhra St;ite was not being carved out 
on the basis of linguistic provinces, but 
for some other reasons. Moreover, 
from what was stated by the hon. 
Prime Minister in one of his recent 
talks, it appears that he is now op
posing the principle for the disintegra
tion of States. That means that even 
after so many tinhappy incidents, or 
unfortunate events, the Central Gov-» 
emment deliberately want to play 
the same role as the Britishers, to keep 
the people against their will in the old 
administrative unite as carved out by 
the British imperialists.

With these preliminary remarks, I 
shall take up the main points In regard 
to the important clauses of the Bill. 
For instance, there is the question of 
a boundary commission. Though it 
has been stated on the floor of the 
House that a boundary commission or 
**ommissions will be constituted some 
day or other, still I find no mention 
of it in this Bill, which is completely 
silent over that matter. If there is 
anv technical or constitutional diffi
culty. then we can evolve a broad 
principle on which these divisions can 
take plqce, and which will serve a 
guide for future work at well. The
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settlement of the boundaries is one of 
the major problems, that has to be 
faced, when a new State is proposed 
to be formed. If we could evolve cer
tain basic principles on democratic 
lines, then it is not difficult to solve 
this problem.

If the people of the concerned States 
or the Governments of the concerned 
States come to an agreement, it is well 
and good. Otherwise, boundary com
missions can be appointed to go into 
the question, and give their awards. 
Even if it was not possible for the 
boundary commission to decide these 
things, the other alternative, and it is 
the most democratic one. is to hold a 
plebiscite over the issue. These are 
the methods which can be adopted to 
solve this issue, in the present set up. 
But we do not find a mention of eveii 
the boundary commissions in this Bill.

Again, take for instance the Bellary 
affair. I am not going into the merite 
or demerits of the decision* that has 
been taken. Justice Misra was asked 
to go into this issue, and he gave his 
report to Government, but the terms 
of reference of his inquiry were them
selves not proper. We never de
manded the whole of Bellary taluk. 
The simple demand of the AndhraS 
was that Bellary town and the con 
tiguous territory should go to the pro
posed Andhra State. But in the terms 
of reference, the future of the whole 
of Bellary taluk was referred to Jus 
tice Misra, and the whole basis of his 
inquiry is wrong, and that is the rea
son why a section of the people is 
not convinced of the fairness of his 
decision. A majority of the Andhra 
people did not accept this decision 
taken by the Central Government, on 
the basis of the Misra Award, and 
very unhappy developments are taking 
place on account of such feelings. No
body can deny it. These are stark 
realities. Would it not be desirable 
and proper on the part of the Central 
Government to take other steps to 
solve the problem, such as by holding 
a plebiscite, the most deniocr&lic 
solution that can be thought of?

I do not see any reason why my 
friends from Kannada should oppost> 
this democratic solution. They can 

twell accept this proposal. But thai 
' was not accepted by tre Prime Minis

ter in the recent talks some of us hau 
with him. In a statement in anotner 
context, he had said that it was once 
for all closed. But 11 you simply say 
that it has been decided once for au 
and it need not be opened, it is not 
realising* the living realities. Vou . 
must take into consideration the latest 
developments. (Interruptions).

Mr. Chairman: Order, order. There 
is a lot of talk in tl̂ ie House. I would 
request all hon. Members to listen 
carefully to the speeches made a: 
this is a very important Bill and the 
speeches should be heard with respect.

Shri Gopala Rao: What I propose
is this. The Bellary question can be 
easily decided by a plebiscite. I be
lieve the Central Government and the 
other parties concerned also will ac
cept this proposal.

Then I come to the second impor
tant point in the Bill— l̂iabilities and 
assets. The basic principle taken here 
for the division of liabilities and assets 
also is not correct. The basis is loca
tion. Assets allocated—building gooda, 
articles etc.—should go to the Stale 
where they are located or situated 
without valuation in money and ad- 
lustment. If this is the principle taken 
as a guiding line to divide the assets 
and liabilities, is it consistent with the 
principle of the redistribution of States 
on a linguistic basis? After all, what 
was the historic necessity for a new 
State? It is a well known fact that the 
areas in the proposed new State were 
completely neglected. I do not want 
to name any particular individual or 
person, but the reality is that these 
parts fighting for the formation of a 
separate State on a linguistic basis 
have suffered a lot. T h e y  are not de
veloped either economically or cultu- 
tallyr ibhey pre vcompl/eitely iTgnored. 
The very ori^n, the historic necessity, 
for a new State is that th îr parts are
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ignored and they must be taken into 
consideration and developed  ̂ For de- 

""veloping those parts economically and 
, in other ways, a separate State is 

needed. If that is the basis of this 
division and separation and formation 
of the new State, what is the meaning 
of accepting this basic principle ‘Every
thing it past. The assets in the form 
of land and buildings etc. located 
in a State will belong to that 
State*? The residuary part of the 
State of Madras is an advanced State. 
It is a developed State, whatever the 
reasons may be. That is why a great 
injustice will be done if this princi
ple is adopted. And this principle 
is incpnsistent with the very necessity 
of a new State. That is why this can
not be a democratic principle which 
can be adopted and implemented in 
this context. •

Coming to the other aspect of the 
division of assets and liabilities, the 
basis given for the division of unused 
stores is the proportion of indents for 
the last three years. This also cannot 
be a correct method fo» the solution 
of the problem. Here also we are 
giving seal of approval for undue ad
vantage taken by the residuary State.

 ̂This cannot do justice. What I pro
pose is that an expert commission 
must be appointed to go into the ques
tion and the assets and liabilities must 
be divided on a population basis. That 
can be the only correct solution.

Then I come to the river projects. 
Mr. Venkataraman was giving a very 
peculiar example. You know the 
great rivers, Krishna and Godavari, 
flow though our land. Unfortunately, 
90 per ecnt. of the water was allowed 
to go to the sea and only ten per cent, 
was being utilised, whereas on the 
other side, from the Cauveri river 90 
per cent, of the water is utilised. Of 
course, I am glad of it. But the re
ality is this: that 90 per cent, of the 
water is utilised and lands are brought 
under irrigation. In spite of its great 
potentialities in rivers, minerals or 
other wealth, Andhra Desh is com
pletely left out and it is therefore a 
land of poverty io tbe midst of plenty.

Provided these potentialities are pro
perly harnessed, there is no doubt it 
can be transformed into a heaven on 
earth. Such a great potential wealth 
we have.

Some friends have given statistics. 
I need not go into details. But in Mr. 
Justice Wanchoo's report also it is 
stated that out of G72 million units of 
electricity generated in Madras State, 
only 42 nullion units are generated in 
Andhra province. The population
comes to something like 36 per cent 
But if you take all the works done or 
money spent on capital outlay on in
dustry, capital outlay on electricity,
on buildings, educational institutions 
or others—whatever you take—you
will find they are never taken into ac
count.

Then, it is said in the Bill that 
Rs. 2*34 crores are being given asr 
compensation for relatively smaller 
buildings for the Andhra State. How 
can this be a correct method? There 
are two reasons why it is not correct. 
One is that the Madras City is one ofi 
the biggest cities in India and is we«l 
equipped as a capital. On the other 
side, Mr. Justice Wanchoo has said, as 
you are all aware, that a nominal, 
ordinary capital with minimum equip
ment, will cost not less than Rs. ten 
crores. In view of these two facts, 
what is the justification for proposing 
a compensation of Rs. 2*3 crores? 
This must also be reconsidered. Otlier- 
wise, injustice may be done. In this 
way I can quote so many examples. 
But I do not want to waste your time, 
and my time, unfortunately, is also 
limited.

Regarding the services, I do not 
want to say a lot. But whenever a 
new State is formed, it is better to 
adopt a general principle that tlie sons 
of the soil, the local cadre, should h» 
appointed. I advocate this for two 
reasons. One is that the efficiency of 
the administration can be improved 
with close contact with the masses as 
the new States are expected to func
tion their administration through the 
medium of the local languages. The 
second point is that the sons of the 
soil, the local cadre will, naturally,



779 A n d h r a  S ta t e  B i l l  13 AUGtlST 1663 A n d h r a  S ta t e  fiiU 7 & 6

[Shri Gopala Rao] 
have greater interest in the develop
ment of their own State. For these 
two reasons, 1 say, as far as possible, 
we should observe the principle that 
local cadre should be appointed. But 
I have no hesitation in taking in other 
officers also. Certainly a new State 
must be prepared to take advantage ot 
the experience oi officers £rom other 
States and utilise their services pro
perly. But, as far as possible, they 
miist try to avoid it.

In the course of his speech the hon. 
Minister also accepted the proposition 
that where a project concerned more 
than one State there must be some 
mechanism to coordinate. May I pro
pose in this connection that we may 
have a board or a Corporation—-what
ever it is; I am sorry I do not know 
the exact functions of each—so as to 
look after a project when it concerns 
more than one State?

I appeal to the Members of the 
residuary State to take our remarks in 
a friendly manner. We are trying to 
find out a democratic solution of the* 
issues and we are trying to develop 
the young State. That is our whole 
anxiety. It is only by these factors 
that we are guided. I appeal to all 
the members of the residuary State: 
let us part as friends and let us live 
as good neighbours. In this spirit, let 
us live.

Finally, I appeal to aU the Members 
who are coming from areas fighting for 
linguistic provinces to fight together. 
So, far as the disintegration of the 
Hyderabad State is concerned, the Cen
tral Government and the Prime Minis
ter are very adamant. They are not 
able to see the realities at all. They 
refuse^to learn the lessons of history. 
That is why I appeal to all the Mem
bers coming from such areas to light 
unitedly for the disintegration of the 
Hyderabad State so that tlie real unity 
of the country is achieved.

Shri Dhulekar: Madam, on a point 
of order. We are also interested In 
the discussion. Does this gentleman 
think that it is a home affair in which 
one party says the other Government

should bear it and th  ̂ other party 
says the Central Goverzunent should 
bear it?

Mr. Chairman: There is no point of 
cfrder here.

Shri Dhulekar: 1 should also be
given a chance to speak.

Mr. Chairman: if there is time you 
will certainly get a chance. Naturally, 
those who are connected with the 
State will .have to get the first chance. 
I agree with you that others also 
should speak. If there is time you 
shall certainly get a chance.

Shri Nijalingappa: Before I speak on 
the Bill I would request you to spare 
me more than 20 minutes. I will try 
to confine myself to these 20 minutes. 
The Deputy-Speaker said that in some 
cases discretion would be used and as 
a Member who rarely speaks I think 
I deserve that discretion.

Mr. Chairman: May I just make my 
position clear? There is such a large 
number of speakers and I am sure the 
hon. Member will also appreciate the 
desire of other Members who may be 
advocating their own opinions also to 
have a chance of speaking. Therefore 
I would ask him to keep within the 
bounds of 20 minutes.

Shri Nijalingappa: I wholeheartedly 
welcome this measure and it has come 
none too soon. Some of us feel that it 
ought to have come much earlier and 
Andhra should have been established 
in 1950 itself. Apart from that I con
gratulate my friends tĥ  Andhras that 
they get part of Andhra. I am not 
quite satisfied because for those of us 
who believe on the integration of India 
on a linguistic basis—of course, ad
ministrative conveniences are also 
there—we feel that it is not going the 
whole hog and if Andhra is really to 
be formed it should be formed with 
that portion of Andhra which is in 
Hyderabad State. I am saying this 
because I am interested in the whole 
matter, not because I am interested in 
Karnataka—I am equally interested 
in Andhra—and I am surprised that



78i Andhra State Bill 13 AUGiJsiT i953 Andhra State Bill 782

two of my friends should make ad
verse references to me in their 
speeches. My submissipn is that Gov
ernment should take steps to disinte
grate Hyderabad as early as possible.

Shri Dhulekar: Disintegrate the
whole of India. -

Shri Nijalingappa: If disintegration
leads to better integration it is very 
good.

I said 1 welcome this measure and 
in doing so I would refer to certain 
remarks that have been made regard
ing certain portions which Mysore gets, 
I am sorry that some of my friends 
seem to think that Mysore is an inter
loper and a third party who has got 
the best of both worlds in having Bel- 
l&ry district. It is not so; because the 
people in Mysore and the Kannadigas 
outside have been demanding this. 
What the Central Government has 
done in bringing this measure is to 
satisfy that demand. There is a large 
demand from outside Mysore that they 
must be added to Mysore and a 
Karnataka State formed. I must con
gratulate ' my own friends of Mysore 
that they have taken a very reasonable 
attitude throughout. In the first reso
lution passed by the Mysore Consti
tuent Assembly as long back as 1948— 
and it was moved by no less a person 
than the present Minister of Produc
tion here—it was said that in the Con
stitution a provision be made that 
areas adjoining Mysore should be en
abled to join Mysore. That resolution 
was supported by the present Chief 
Minister, Mr. Hanumanthayya of 
Mysore. Therefore this Bellary dis
trict being added to Mysore is nothing 
strange, nothing wonderful. Now, 
when the Bill is diminishing the area 
of the residuary State of Madras and 
increasing the area of the Mysore 
State, I would just request the Govern
ment to go a step further and it is 
a very desirable step. I congratulate 
them and I am very grateful to them 
for having taken this step. They may 
also include other Kannadiga areas 
like South Kanara and other districts. 
It will come and I expect it to come.

An Hon. Member: What about
Kolar? It should go to Andhra.

Shri KUalingappa: It does not come 
within the scope of the Bill. The Bill 
is to increase the area of Mysore and 
not to diminish it. It is a question of 
the will of the people of the area 
which must ultimately prevail. As a  ̂
basic guide for us we are considering 
the question of language.

Bellary district is a very unfortunate 
district. I wish the whole district of ' 
Bellary had been joined to Mysore; 
and I base my remarks on weighty 
authority. The first authority on which 
I claim that the whole of Bellary dis
trict should have gone to Mysore is the 
J.V.P. Report. It said that Andhra 
State should be formed of the undis
puted Andhra areas in Madras State.
1 submit again that Bellary has- been 
in dispute since 1921 when the Kelkar 

^Award was given. Shri Kelkar was 
the Chairman of an Arbitration Com
mittee which was appointed by the 
Indian National Congress. He said,.
‘I would have been justified in giving 
the whole of the Bellary district to the 
Karnataka P.C.C. jurisdiction but for 

« these three taluks having considerable 
Telugu speaKing population. There is 
considerable weight for the demand 
that it may for the present go to 
Andhra.’ He said that this was a 
temporary measure and the matter 
may be looked into after the next 
elections. Of course, the Congress was 
then engaged in other weighty mat
ters. Since then no demand has been 
seriously made regarding this Bellary 
Taluk that it must be in Andhra. Be
fore Justice Wanchoo there was B 
Partition Committee. In the Partition 
Committee this matter came up. In 
view of the complications of this issue, 
that is about the area of Andhra, parti- 
jcularly in regard to the Bellary dis
trict they decided that all the seven 
taluks including Bellary have to go to 
Karnatak. There were four top-rank
ing Congress leaders on the Commit
tee besides four others but there was 
not a single Kannadiga on it. I am 
sure if there was a representative of 
ours, the decision would have been 
different. In that Mr. Prakasam has
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written a minute of dissent. Prakasam 
is a very good Andhra; he is a very 
good man; he is entitled to respect.
He is a man who would never give up 
anything that belongs to him. I very 
carefully read the minute of dissent.
He has not said a word about Bellary. 
That is the reason why the Kelkar 
Report was accepted. Now, coming 
to Justice Wanchoo. He also says:

■ “An alternative solution would 
V be to separate the three taluks of 

Alur, Adoni and Rayadrug here 
and now. Rayadrug could be add
ed to the district of Anantapur 
while Alur and Adoni could be 
added to the district of Kurnool.
The remaining 7 taluks could then 
be formed into the Bellary district 
which will be predominantly 
Kanarese. This district may be 
administered by the new State 
but with proper safeguards for its 
language and culture. This solu
tion would also be opposed by the 
Kanarese speaking part of the 
district whose claim is that the 
Census figures of 1951 are incor
rect, and that the Adoni, Alur and 
Rayadrug taluks are also predomi
nantly Kanarese. It is not, how
ever, possible for me to overlook 
the Census figures of 1951.”
He finally says:

“If there is any dispute about
those three taluks......the matter
may be finally adjudicated by a 
Boundary Commission.”
1 am glad that the hon. Home Minis

ter has made it clear that a boundary 
commission will be appointed and this 
matter will be referred to the com
mission.

Then comes Mr. Justice Misra*« 
report. There he says—page 21, para- 
giaph 34:

^Having examined the question 
of allocation of Bellary taluk from 
the view point of linguistic com
position, administrative con
venience, financial implicp.tions, 
economic stPWlnr <"uUiira\ affinity

and historical background, I would 
next like to examine the history 
of the controversy relating to Bel
lary taluk which is pot without 
significance. The dispute arose 
fot the first time in the twenties 
of this century after the formation 
of linguistic provinces by the 
Indian National Congress for its 
own organisational functions. Both 
Andhra and Karnataka Provincial 
Congress Committees claimed the 
whole of Bellary district and the 
Congress Working Committee ap
pointed an Arbitration Committee * 
in 1921 to settle this dispute. Shri 
N. C. Kelkar, who finally gave an 
award, allotted Adoni, Alur and 
Rayadrug taluks to the Andhra 
Committee and the rest of the dis
trict including Bellary city, to 
Karnataka Provincial Congress 
xjommittee. There was controversy 
over Bellary city, but Shri Kelkar 
decided to give it to Karnataka 
Committee with the remaining 
taluk as he came to the conclu
sion, after examining the census 
figures and the testimony of 
responsible leaders, that Bellary 
taluk was a predominantly Kan- • 
nada area. The matter again came 
before the Partition Committee.

There were four outstanding 
Andhra leaders and three non- 
Andhras on the Committee. The 
members were unanimous in ac
cepting the Kelkar Award regard
ing Bellary Taluk without any 
reservations and the Madras Gov
ernment too in forwarding the 
Report to the Government of Indid 
recommended the allocation of the 
Bellary taluk to the Kannada por
tion of the Bellary district. Similar 
recommendations were made by 
Shri Justice Wanchoo. It is a little 
surprising in this context to find 
that a-controversy which should 
have been completely set at rest 
by the above decisions has been 
raised again in a vehement and 
bitter form and even the Andhra 
leaders who previously signed the 
Partition Committee Report have
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thought fit to make a demand for 
Bellary city and the Bellary taluk. 
The Kannada leaders therefore 
bitterly complain and not without 
some justification they say that & 
dispute which had already found 
its burial should not have been al
lowed to be unearthed at this late 
stage.”

So, that is the position. Regarding 
the other three taluks, I submit I have 
been receiving a number of telegrams 
every day that they want to go to 
Mysore. Hundreds of them are being 
received by me.

Dr. Lanka Sundaram: Shall I pre
sent these to you?

Shri Nljalingappa: I shall present
you ten times that number.

I do not want to come in the way 
of the Bill being proceeded with. I 
entirely oppose my hon. friend Dr. 
Lanka Sundaram’s motion for its be
ing referred to a Select Committee. 
Andhras should get t̂heir province as 
early as possible. But let us approach 
it like brothers—not Quarrelling over 
the spoils, but like brpthers sitting 
quietly and distributing what we have 
got. I may just mention an experience 
of mine in this connection. I had a 
number of well-to-do clients. When
ever they came to me, brothers quar
relling over their property, I would 
advise them: “Go home, sit together 
and divide your assets and properties 
and if there is anything remaining 
come to me.’* I always found that 
they came back settling their disputes. 
It so happened once that three 
brothers could not come to an agree
ment. The dis4|te was about the 
jewels of' one of the wives. The other 
two brothers were claiming those 
jewels. I told them that it was very 
unwise for them to claim them and 
that they must go to the lady who was 
wearing them. But the three brothers 
kept on fighting among themselves. 
About two months back I summoned 
the three ladies and suggested that it 
was not good that their husbands 
should keep on fighting like this and

that they should now settle the mat
ter among themselves. Ladies are 
usually more reasonable; they are 
wiser. There were three or four 
jewels. They readily agreed to the 
lady wearing a particular jewel hav
ing it and shared the other jewels 
among them. They are very happy 
now. The brothers go to the house of 
one another and take food. I am also 
very happy.

So, let us not quarrel over small 
things, but try to apportion what we 
have. After all, we are going to have 
a new province. I wish my Andhra 
friends very well indeed. On behalf 
of the Kannadigas and the Mysore 
people, I assure them that we will do 
everything in our power to help them 
to establish themselves.

Certain remarks have been made 
against the Mysore people. The 
Mysore people have always been wel
coming people who are willing to go 
to them. They did not want Bellary 
district to be added on to them. After 
all, we are not >going to have a pro
perty with no liabilities. I do not 
agree with my hon. friend Mr. 
Raghuramaiah wken he said that we 
must share some liabilities, that is not 
the way of approach at all. I do not 
think Mysore can be burdened with 
further liabilities in this matter. The 
same remark was made even by the 
hon. Home Minister that Mysore 
people have not been very just in 
claiming ownership and other things 
of the Tungabhadra project which is 
in their area. I would refer him to 
paragraph t of the Seventji Schedule 
which says that all land, all stores, 

•articles and other goods shall remain 
the property of the State in which 
they are situated. The main dam is 
in Hospfet taluk which is to be in 
Mysore. Therefore, we must have con
trol over it. But I may assure this 
House that the Mysore Government 
will not object, after a final analysis 
and after the high level canal is con
structed and electricity is produced 
and a clear picture is available, as to 
which areas would go to Kamatak, 
which areas to Mysore and which
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areas to Andhra and to sit together 
and allocate assets and liabilities. We 
do not want to quarrel over this; it is 
not correct either to do so. On be
half of the people of Mysore I tell you 
that we are always amenable to any 
agreed settlement. I would like a 
similar gesture from our Andhra 
friends.

Regarding these three taluks, a rê  
mark was made that 1 was laughing 
over the Bellary district and taluk. 
Some friends approached me uninvit
ed—Andhra friends. They told me: 
“Well, why should you quarrel about 
the district of Bellary. You have seven 
taluks; have them. We have no ob
jection.” Regarding the other three 
taluks they said: “Look here, in those 
villages there are predominantly Kan- 
nada speaking people adjoining to 
your taluks; similarly we have got 
predominantly Telugu speaknig areas. 
If there is any dispute regarding a 
small area, we will sit together and 
talk." I wrote a letter to the Prime 
iVIinister in this behalf.

“Regarding the 3 taluks they 
cannot be given over to Andhra as 
they are disputed areas since 1921 . 
when the Kelkar Award was 
given. Even that award was io 
favour of Karnataka than Andhra.
I may bring to your kind notice 
that some Andhra' leaders met me 
and agreed that they do not claim 
the seven taluks and do not press 
their inclusion in Andhra. Re
garding the three disputed taluks, 
they said that the latest census or 
the census of 1931 can be consult
ed and the villages of the 3 taluks 
can be added on to adjoining 
Kannada or Andhra areas accord
ing to the number of population 
speaking the respective language.
It is I feel possible to adjust the 
boundary equitably and if one offi
cial or commission is appointed it 
could be solved amicably.'*
I stand by that even today.
Shri Lakshmayya (Anantapur) 

Why do you not agree to a plebiscite 
—it is for the people to decide.

Shri Nijalingappa: It is an easy
escapist method—I do not agree with it 
at all. I am not afraid of a plebiscite 
in this area, but I ask: as wise men, 
as practical men, would li be reason
able, would it be in the national in
terest to resort to a plebiscite wher
ever there is a dispute? We are not 
giving away Bellary out of India. It 
will be very wrong to accept it. If 
you accept it for a particular area, or 
city, you will be creating untold 
troubles for ourselves in every area 
There will be hundreds of towns and 
areas which will demand a plebiscite. 
It will be a wrong precedent. I would 
strongly oppose that suggestion. If 
there are any other Members let them 
enunciate a policy; we will, sit together 
and distribute these areas.

I will make another suggestion f»jr 
the appointment of a boundary com
mission. Therefore, let the whole of 
Bellary be added to Mysore im
mediately.

So, having said so much—as I have 
no more time left for me—I will ap
peal to the friends opposite not to 
quarrel over these things. I am sure 
my Andhra friends will be reasonable. 
We will sit together and decide and 
not talk in a manner as if we are 
dividing any property here.

Shri Ragharachari: I have listened 
to the points so far dwelt upon by 
about half a dozen friends, some with 
passion, some with assumed fairness 
and others with indifference. I for one 
would suggest that there is some 
danger and some need for carefully 
assessing the kind of appeals they 
have made for peace ^ d  goodwill.

So far as my personal approach to 
this problem is concerned, I feel and 
I believe that my approach is a fair 
one. I am by birth and education a 
Kannadiga, I am by culture a 
Tamilian, I have gone and settled in 
A.ndhra and I am representing a con
stituency predominantly Telugu. I 
jiave also been a student of active 
)olitics for the last 25 years. I have 

worked for it and 1 know the inside
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and outside history of the movements 
of all these politics and policies re
garding linguistic States.

But now what actually has haopen- 
ed? Andhras have been agitating for 
a province for generations and 
hundreds and hundreds of people have 
suffered and lost their lives for this 
purpose. Ultimately circumstances 
have forced the Government to think 
of forming a State for the Andhras. 
Whenever it suits any particular in
dividual to talk about a particular 
part of that area to be included in 
his State he quotes from the ancient 
records and says that this was the 
recommendation before and this was 
riot urged then. We must keep a very 
calm and a realistic view of the exist
ing state of affairs today v.̂ hen a 
province is to be formed and not be 
guided by old records. I would like 
to be fair to the Kannadigas, to the 
Tamilians and also to the Andhras.

I must frankly state, so far as the 
disputed boundaries of the new 
Andhra State are concerned, there has 
not been a very fair on a proper ap
proach. I state it deliberately be
cause it is Andhras that have been 
agitating for their Andhra province. 
When the province is going to be form
ed today it is said that it would be 
confined only to the undisputed areas 
of Madras State. Now the Kannadigas 
also come in. They were not at any 
time participants of this agitation. 
There was some movement for a 
Samyukta Karnataka. There are some 
parts not only in Bellary but in other 
districts also which might have all 
gone into another State but was it ever 
contemplated by the Government that 
a Kannada province should be formed? 
It was «ever a proposition. All of a 
sudden like a bolt from the blue people 
come forward and say that Bellary 
will go to Mysore and that is the result 
of the whole of this agitation.

Well I do not wish to pretend to 
advise the administrators. If they 
were going to form Kannada State 
certainly they should have said so be
fore and not all of a sudden. Justice

Wanchoo reported that the whole of 
the Bellary district must be part of 
Andhra. The atmosphere here in 
Delhi was very favourable. Somehow 
they managed that some taluks would 
go to Kannada country Mysore. And 
then it whetted their appetite, increas
ed thei  ̂ thirst—“let us have every 
other talvJc, every other district and 
every other part of Madras State”. I 
am not against the formation of 
Karnataka. Certainly it would come 
when the question of formation of the 
Kannada Province becomes an issue. 
By all means let them have it.

More than that I wish to request the 
Members of this House that the desire 
for a boundary commission is not to 
be talked of or treated lightly by any 
section of the House. As somebody 
has already said, this is the first form

, ed linguistic State, whether the word 
appears in the Statement of Objects 
and Reasons or not. This is the begin
ning of linguistic provinces to be 
formed. And when linguistic provinces 
are formed, the principles on whicn 
areas will be allocated to the Andhra 
State will be the principles which 
iuust ultimately guide the formation of 
every other linguistic province also. 
Therefore, when you ask for a 
boundary commission you must be 
very clear in your mind as to the 
principles on which the boundary 
commission is to decide the matter.

In this case you have administrative
ly. haphazardly, whimsically treated 
some parts to be Andhra and some 
parts not to be Andhra and to be 
handed over to Mysore. No considera*- 
tion—“all over, ancient history”, some
body’s report. It is not a proper at
titude to take. The attitude should 
have been, “We have just taken an 
administrative decision, and a 
boundary commission must be appoint
ed to finally settle it*'. I am glad 
Government is prepared to appoint a 
boundary commission, though not 
under a statute, at least administra
tively. Let them by all means say: 
“A boundary commission will decide 
the question of all the disputed areas; 
never mind even though admiaistra*
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lively we have decided it one way or 
the other’*. If that one statement is 
made, all this agitation about Bellary 
and of the Kannadigas about portions 
of my own district, can all be settled 
very fairly, reasonably and satisfactori
ly.

Do not say it is all over, simply be
cause you have got a decision approv
ed in your favour. Justice Misra’s Re
port today, the next morning Govern
ment of India’s decision! Wanchoo’s 
Report, two or three months no deci
sion, we had to put questions here for 
quick action. After all, Justice Misra’s 
Report was a sudden thing. Nobody 
knew. Justice Misra goes to Bangalore, 
stays there for a few days, then some 
people come by air to Delhi, and all 
of a sudden the Report is accepted!

All that I am stating is that there is 
danger in this hurry; in* the indecent 
hurry with which you have accepted 
a particular decision. Do say ‘*let us 
close, there is a Judge who has come, 
there is a decision, there is an end to 
all this”—this is a very cheap argu
ment, it is an irresponsible argument. 
Let them say: We are going to appoint 
a boundary commission; all the disput
ed areas will be re-examined, if neces
sary, and re-allocated; and the princi
ples on which the boundary commis
sion will function will be these: (1) 
contiguity to the'State on a linguistic 
basis; (2) that it must have a majority 
population with that mother tongue 
when it will be added on; (3) there are 
always in this ‘majority’, as it happens 
in the case of Bellary, the others who 
do not come and are not considered 
either under majority or minority. In 
Bellary 32 per cent, are Telugus, 25 
or 26 per cent, are Kannadigas and the 
rest, who are neither Telugus nor 
Kannadigas, come to 42 per cent. You 
do not care for the opinion of these 
42 per cent, of people! They form the 
majority. It is said that there are 
Telugu labourers who have come to 
work in the Tungabhadra project and 
so, they will have to be dropped—some 
thousands—from the population 
figures. There are some in jails who

are resident there and are Telugus. 
Justice Misra. says, I will drop these 
900 people from the calculation. He 
says: there are some people whose
birth iSlace is stated to be elsewhere 
in the registers; they must have come 
subsequently and so I will take out 
these 2000 or 3000. All these deduc
tions made. Anally the Andhras are in 
a minority and the Kannadigas in a 
majority.

Dr. Lanka Sundaram: Armed police,
5000

^hri Raghavachari: I am not con
cerned with the details. All that I 
wish to say is that it is an arbitrary 
decision and that it is a decision not 
carefully thought out. That is sus
pected to be a decision—I am not at
tributing motives to anybody—that is 
a decision which, on the face of it, is 
not acceptable to the people. Is it a 
case of some people agitating? No. 
The people have been carrying on this 

.agitation for the last so many months. 
Tens and tens of people are going to 
the jail. It is a mass movement. It is 
a people’s movement; they are not 
satisfied with this decision. It is not 
an administrator or a politician who 
has set them up and has paid for the 
agitation. This agitation has been 
there for so many months. A man was 
also about to go to the other world by 
his long fast for this purpose. It is a 
thing in which the people sincerely 
and honestly believe that they have an 
honest case.

There is another matter. In the 
boundary commission, the 4th princi
ple that will necessarily have to be 
adopted is the willingness or the 
opinion of that section of the people 
who do not belong to this group or 
that group. Are they cattle for you 
to drive them into this pound or that? 
They form 42 per cent, of the popula
tion. You must ask those people, con
sult them, take the opinioa of those 
people and then decide. They suggest
ed a plebiscite. It may be an extremo 
solution and administratively very in
convenient. I for one agree that it
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might be very inconvenient to concede 
that principle. What I wish to say is, 
you cannot help conceding the princi
ple namely, though not a plebiscite, 
the wishes of the people to go into one 
State or other should be ascertained. 
When they are fairly as big a number 
as 42 per cent, and even more than 
the Kannadigas or the Telugus who * 
are fighting, how can you ignore their 
wishes ? I say, if not a plebiscite, af 
least in the re-examination of the 
question, when the boundary commis
sion is asked to review the whole 
thing, take these matters into consi
deration and decide. You decide this 
principle now for all linguistic States, 
bo not look upon this question lightly. 
It is worth careful consideration.

The Mysore people, somehow, as the 
atmosphere in Delhi is favourable 
and they have got a few taluks, 
now say that in the Adoni and 
Rayadrug and some other taluks. also 
they have got portions of Kannada 
areas. I am not  ̂disputing the fact 
that there are Kannadiga people there. 
But, I ask in how many taluks of your 
Mysore State—and even districts—are 
there not Telugu speaking people? I 
was surprised to hear Mr. Nijalingappa 
take refuge in the provision that the 
purpose of the Bill is to expand our 
territory: an atrocious kind of argu
ment in Parliament. What I wish to 
say is (Interruption)—please do not 
interrupt me—if you are going to 
insist on the formation of a Kannada 
province and you want all the Kannada 
speaking areas to be added on to you, 
be fair, be just, be straight and say, 
you take your TeJugu areas. I have 
made this offer more than once. I 
have discussed this with Mr. Nija
lingappa many times. He tells me, our 
Telugu speaking sections in Mysore do 
not want to go lo you. He has the 
wishes of these people in his pocket, I 
told him that all the Kannada people 
in these areas do not want to go to 
MySbre. Why then all this agitation, 
why these Bellary people dying, going 
to jail, being beaten? I have told you 
I am Q Mysorean. I am happy about 
it. 1 love your country.

An Hon. Member: You are not now 
there.

Shri N. Rachiah (Mysore—Re
served—Sch. Castes): You aie not a 
Mysorean.

Shri Raghavachari: I do not wish to 
go into that question. I can well 
answer him by saying that a citizen is 
born and also domiciled. It Is not 
necessary to waste the time of the 
House on that. The question is this. 
If the Kannadigas want the Kannada 
speaking areas from the Telugu parts, 
they must be fair enough to say, you 
take away the Telugu parts from our 
Kannada parts also. Let us consuH 
the people whether they want to be 
with us or with you. Why do you say 
that those Telugus do not want to go 
to our Andhra area?

One more general point about the 
boundary commission. Another princi
ple that must also guide will be, what 
is the unit when you have to consult 
the >vishes of the people. If taking a 
whole district is favourable to you, 
you will say take a district as a unit; 
if it is a taluk, then take the taluk as 
a unit, or firka or a village. I for 
one would say, that if an area is con
tiguous to the other area, if it so ad
joins, you must take that as the unit. 
Even a firka; by all means take it as 
a unit. Even if it is a revenue village, 
consider it and then allocate it that 
way. Where it is not very clear who 
is in a majority, the wishes of the 
people must also be consulted. That 
is the best solution. I hope the Gov
ernment when it appoints a boundary 
commission will also refer this disputed 
part of Bellary district, and satisfy 
the just demand of the people. If all 
of you are sure that these firkas are 
predominantly inhabited by Kan
nadigas, as Justice Misra you say has 
shown by facts and figures, why do 
you not say, tomorrow let us ask the 
people whether they want to be with 
us or with you? They are not prepar
ed to expose themselves to the risk of 
such consultation because it might, 
after all, go against them. That is 
their fear. That much as far as the 
boundary commission is concerned. I 
do not wish to take the time of the
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House any more over that matter. I 
go to the next point.
1 P.M.

I again want to say something about 
the activities of the Mysoreans so far 
as the present territory is concerned. 
I am glad that the hon. Home Minister 
has caught the point that the Tunga- 
bhadra project was conceived only to 
benefit that portion of Rayalaseema 
which was constantly the victim of 
famine. It was for that purpose that 
for generations we have been agitating 
for it. As regards the Tungabhadra 
project, what I wish to say is that the 
speaker previous to me says, Mysore 
claims ownership and control over the 
Tungabhadra project because of para. 
1 of the Seventh Schedule. There are 
other paras, too. I do not want to 
say anything very lightly. When two 
people quarrel, we always find that 
the third party benefits. It is Just like 
the cats and the monkey story. I 
would only say to the Central Govern
ment that they should issue a directive 
clearly stating the purpose for which 
the project was started and the area 
for which it was intended should have 
precedence over the requirements of 
others. As regard's the division of 
liabilities that are invested on the 
Tungabhadra project, they wanted only 
the public debt portion of it to be al
located between them. It must be the 
entire expenditure that has gone into 
the construction of the dam that has 
to be allocated.

Then about service allocation. I will 
not go into details, but, as has already 
been suggested, wherever Andhras can 
be found, either in the Centre or in the 
other States, experienced men with zeal 
and interest to work for their State, 
should be transferred to Andhra, 
should form the human material 
wanted for that State.

As regards assets and liabilities, I 
am not quarrelling witH the princiole 

down in the Seventh Schedule, 
for I am not in possession of the facts 
arid fleures. As our friends have been 
complaining for long, the basis on

which this aUocation Is made is h

sealed thing for us. We do not know. 
It may be fair and in the best interests 
of safeguarding the interests of all the 
people, but I wish to say that there 
has been an agitation in the Madras 
Assembly, a resolution has been passed 

 ̂ by that Assembly by a majority, stat
ing that there is need for the appoint- 

rfnent of a commission to examine the 
financial allocation of assets and 
liabilities. When that is the position, 
it would certainly be in the interests 
of the country that a committee is 
constituted which will examine the 
entire picture and the basis of the 
allocation. I am bound to support the 
demand for a commission or an expert 
body, but I would go further and make 
a concrete suggestion. There is the 
q̂ct that the Andhr^ State will be in 

a perpetual state of poverty. The 
residuary Madras State is richer and 
well off. It is the usual experience we 
have in life when a man has got for 
his share somê thing bigger, he will 

‘ always say: ‘‘Let us have goodwill, let 
us not quarrel. Let us be good friends. 
I wish you god-speed and prosperity 
and all that” . But god-speed, and 
prosperity and good wishes must all 
be measured in terms of money. When 
division of assets and liabilities comes, 
as a lawyer I know, the elder brother 
who has got his daughters married 
after lavishly spending Rs. 10,000 or 
Rs. 15.000 and left debts to the family, 
ultimately will simply say: “Divide the 
debts also. What Is it we can do? 
All that has been spent has gone al
ready/  ̂ That kind of attitude is not 
fair if your good wishes are to be 
sincere and real, and you really in
tend that these people also should 
Drosper in the country. Even if some 
kind of injustice is done, the Andhras, 
numerically a big nation...

An Hon. Member: A big nation?
Shrl Ra^hayacliari:.. numerically a 

big group of people, have plenty of re
sources which they can harness. If 
only they can do so, they will be the 
envy of all of you, but I am afraid that 
there are certain things wanting, such 
as unity of action, a single-purpose- 
objectivei undl9puted leadership. But
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1 hope, when the -responsibility comes 
to the new State, all these quarrels 
will stop, and the desire to emulate 
Cither States, and advance will be 
prominent. But let them not be told, 
“I will not give you anything, I will 
send you away without anything/' 
That is not very fair, and that is no 
measure of good sincerity.

The Government as well as the 
Andhra people know that there is such 
a thing as the Sri Bagh Pact. I do not 
find any mention of it here. I intend 
giving an amendment to the effect that 
the Sri Bagh Pact may be included as 
one of the Schedules to this Bill, with 
a directive that the principles involved 
in that Pact must be constantly borne 
in mind, in the administration of the 
new Andhra State. That would 
certainly give a certain amount of uni
fication, and enlist the co-operation of 
a large section of the Andhra popula* 
tion in Rayalaseema.

So far as Central aid for the build
ing of the capital is Qoncemed, I put a 
question to the Government, but it 
was brushed aside with some answer 
like, that will take care of itself. But 
there are instances where the Centre 
has come to the aid of the States, for 
building up their capitals. For 
instance, we have the Punjab Govern
ment capital, for which large funds 
have been sanctioned by the Centre 
The case of the new Andhra State that 
is to come is even stronger. They 
have been driven out of a city to the 
prosperity of which they have contri
buted—I do not wish to go into that 
history of pangs of those who have 
actually struggled, and contributed to 
the prosperity of that city—but we are 
being driven out of. that place uncere
moniously to tents, as some hon. Mem
ber said, into places where there are 
no buildings in which we could even 
put our heads. Even in Bellary public 
buildings worth Rs. 22 lakhs have 
been allotted to some other part of the 
country namely Mysore. Then we are 
told, no contribution, you had betfisr 
manage somehow, even the cost of the 
peg for the tent, you must bear. It 
is rather very uncharitable. I would

therefore beg of the Central Govern
ment to consider the need, under these 
circumstances, for a substantial contri
bution for the construction of the 
Andhra capital. The hon. Home Miniŝ  
ter made no reference to this in his 
speech. Fortunately the contribution 
by the residuary State of Rs. 2*3 crores 
as compensation for Madras City, 
which was there in the original Bill, 
has been retained. Of course, our 
Tamil friends would talk of goodwill, 
sincerity etc., here, there, everywhere 
and in the Madras Assembly. But 
they had omitted even this provision 
on the pretext that, after all you want 
a commission, therefore that will de
cide everything. But here, there is no 
mention of any expert commission. 
We have lost that here. Fortunately, 
the Central Government have been 
kind enough to see that the unfairness 
of this assumed goodwill was not good, 
and so they have retained the original 
provision in the Bill. But in addition 
to this, I would request the Central 
Government to make some more 
substantial contributions.

So far as the location of the High 
Court is concerned, I had personally 
intended that it should be left to the 
Andhra Legislative Assembly to de
cide. But when they have left the de
cision of the capital to these people, I 
find that these people are quarrelling 
like cats, and they have not been able 
to decide upon their capital. Un
fortunately, that has been the 
experience. So, I am afraid, if this 
question of High Court location is also 
left to be decided by the political
body, namely the Andhra Legislature, 
there may be some trouble. But 
trouble or no trouble, the Sri Bagh 
Pact contained a provision that the 
two—capital and the High Court— 
should be located in different places. 
If the location of one of them is to be 
decided by one body and the location 
of the other is to be decidcd by an
other body, the Sri Bagh Pact will go 
to the winds. And therefore, these 
two things must be decided by the
same body. When it can certainly
have some heaviness in its con
science, it cannot say: *l want to have
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both*. Therefore, my submission is 
that so far as the location of the High 
Court is concerned, it would have been 
better—though there are risks involv
ed in it—and it is essential that that 
decision also should be left to the 
Andhra State only.

Dr. Rama Rao (Kakinada): May I
speak, Sir?

Mr. Deputy-Speaker: Yes.

Dr. Rama Rao: I have great
pleasure in welcoming this Bill 
on behalf of the Andhras and on be
half of all those who are interested in 
thê  formation of linguistic States...
’ Mr. Deputy-Speaker: The hon. Mem
ber evidently wants to speak at length. 
He may continue tomorrow.

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Friday, the 14th August, 1953.




